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[Shri Bhupesh Gupta] connected with it
because it is a very serious matter. Shri Moni
Sanyal has been removed as a result of
pressure. He wanted to give the contract to
Engineers (India) Limited. Certain vested
interests were in favour of helping a foreign
firm.

MR. DEPUTY CHAIRMAN : That will
do. Yes, Mr. Krishan Kant.

SHRI KRISHAN KANT (Haryana) : Sir,
I beg to raise a discussion...

(Interruptions)
SHRI BHUPESH GUPTA : Not at all.
You will say what you have to say. I wrote
to him. Sir. I showed it to you.

MR. DEPUTY CHAIRMAN : You have
made your point now.

SHRI BHUPESH GUPTA I am
su.pri.s2d that I do not even get a reply to the
letter. At least I should have got a reply to
what I have brought to the notice of the
Government. s it because the discussion was
coming up, the Minister did not reply ? The
presumption is that the reply will come after
the discussion is over but this is unfair. No
assistance can be given till the matter is
settled. I demand that the Central Govern-
ment should have an enquiry into the teims
of the Hooghly River Project Commission...

MR. DEPUTY CHAIRMAN : You have
already made your point.

SHRI BHUPESH GUPTA : Sir, I demand
that nothing should be done till the matter
has been sorted out to the satisfaction of the
Parliament. He can even tell me new. Why
are you keeping silent?

THE MINISTER OF SHIPPING AND
TRANSPORT (SHRI RAJ BAHADUR) : In
the course of the debate 1 will certainly deal
with it. But I can tell you that I have not
been guilty of not replying. I have sent the
reply. It might not have been received by
you. There might have been some delay but
I have sent the reply.

SHRI BHUPESH GUPTA : Sir, this is
very unfortunate. When you say that you
have sent the reply, will you kindly instruct
your officers to pass on a copy to me during
jbe course of the debate?
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MR. DtFUIY CHAIRMAN : Yes yes.
Now sit down. Yes, Mr. Kiist.an Kant.

DISCUSSION ON THE WORKING OF
THE MINISTRY OF SHIPPING
AND TRANSPORT

SHRI KRISHAN KANT (Haryana) : I
beg to raise a discussion on the working of
the Ministry of Shipping and Transport. It is
good, at least in 25 years for the fhst time
we are having a discussion on this Ministry.
We have raised the discussion through
questions and may be through other motions
but not as a Ministry.

Indian ships have ruled the waves for
thirty centuries. It was through Indian ships
that Buddhism spread to South East Asia
and to Japan. The dominant position of
Indian ships continued till the British ¢"me
on the scene. Even long after that the
Britishers used Indian ships. In 1927 the
East India Company used Ind-an ships in
the battle of Navery.

We became slaves of British and so oar
shipping perished. As Mahatma Gandhi
once remarked, "Indian shipping had to
perish so that British shipping may flourish."
The British laws were so framed as to make
our overseas trade impossible. Some efforts
were made during the British regime to
build Indian shipping. One of the notable
attempts was made by Shri Chidambaram
Pillai who was jailed because of his patriotic
activities. The lirst Indian ship built by M/s
Scindia Steamship Co. came up in 1919, s.s.
Loyalty.

At the dawn of independence we had only
92 ships with 1.92 lakh GRT. From 1947-
1957 no help was given worth the name for
shipping industry. Practically nothing wa.s
done and no attention was paid towards
shipping industry.

After 1957 came the Met chant Shipping
Board and the shipping development fund
was started. There is no doubt we lave
mé&de progress and creditable woik has been
made by the Shipping Corporation of
India—of which all protagonists of public
sector will feel proud. Here I would like to
congratulate the Minister and the Chairman
of the Slipping Corporation,
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Shri Srivastava, for the good work that they
have done to bring the Indian shipping on its
progress. But in spite of that where do we
stand in regard to the Indian shipping? The
total tonnage of Indian ship constitutes about
one per cent of the World shipping tonnage
and we rank 16th in the comity of nations.
Our seaborne trade is about 2 per cent of the
v.oild tir.de.

What fraction of Indian overseas trade is
carried by Indian botlems? Just 20 pet-cent.
The long-term target is to cany at least 50
per cent of our cargo in our own ships. With
the present pace of development of shipping;
it seems difficult to achieve this target.

I would like to know from the hon.
Minister as to what plan they have got for
this purpose. Somehow the benefits of
developing our own shipping seems to have
not been seriously realised in spite of the fact
that the development of our own shipping
tonnage would go a long way in fa) saving
foreign exchange, (b) nroviding stimulus to
our foreign trade, and (c) it will be
instrumental in reducing the economic cost
of transporting our cargo. Sir, in the Fourth
Plan the target was fixed at 4 -5 million G. R.
T. So far we have got about 2-5 million G. R.
T. So there is a gap of 1 -5 million G. R. T.
which is not likely to be fulfilled. According
to the present indication we may achieve
between 3 to 3 -5 million G. R. T. In the
Fifth Plan the Government has been talking
of a target of 10 million G. R. T. This is not a
small task. This is a big challenge. During
the last 25 years the number of ships has
risen from 94 to 256. To achieve the target of
10 million G. R. T. it would probably mean
about 700 more ships of various sizes. How
do the Government propose to do it?

Our past experience has been rather
disappointing. When we do not have the
capacity to build our own ships to meet the
current and prospective needs of the country
the only alternative is to go in for purchasing
ships. A few years ago it was a buyers' market
but now it has become a sellers' market. At
that time all that was required was a
downright payment of 20 per cent of the cost
while the rest of 80 per cent we
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could earn and pay. New the market las
become very stringent. Frem that argie I
feel that we have missed the bus may be by
bungling because of hairsplitting by the
Government in the various Departments.
Now there is scramble for ships ail over the

werld and conditions have stiffened.
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After the Suez closure many countries
have gone for bigger ships. Our capacity of
shipyards is not sufficient to achieve the
target. The Visakhapatnam Shipyard can
build hardly 4 to 5 ships per year. Out of the
total bulk trade we carry only 10 per cent in
our ships and we pay about Rs. 160 to Rs.
170 crores by way of payment every year in
foreign exchange. If some of it had been
utilised for buying ships for ourselves we
could have ultimately saved much. I feel
there has been an unimaginative approach
on the part of the Government and because
of that it has remained a neglected sector.

One factor which has probably hindered
our growth is I he attitude of the big powers
and other shipping countries which have
been trying to bamboozle the developing
countries not to go in for ships. The World
Bank also has not been helpful. It is very
much clear frcem the fact that it was after
continuous efforts for six to seven years the
World Bank gave a 83 million dollar credit
for the purchase of four tankers and two
coastal carriers. Our experience earlier has
also been very unfortunate when we wanted
to expand the Calcutta port and Haldia port.
The Wor!d Bank lingered on and ultimately
refused to help. The World Bank dominated
by USA and other powers wanted American
engineers and equipment to be purchased
along with the credit which India did not
agree. How the World Bank has been
discouraging developing countries from
building up their tonnage is very much clear
from a rep rt which has been published. 1
quote :

"For example, the World Bank in its sector
working paper on transportation has put
forward the following counter arguments for
the developing countries not going in for
increased shipping facilities. First, fuel costs,
ship capital costs, crew expenditures, repair
and foreign 1 port charges are often foreign
exchange 1 costs which cut significantly
into expected
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[Shri Krishan Kant] foreign exchange
savings or earnings. Second, the
profitability of national flag shipping from
an economic viewpoint often depends
fundamentally upon rates being charged in
the market; these can fluctuate widely from
one party to the next, making investment
decisions based on them especially
uncertain. It is questionable whether capital
poor countries can afford to run the risks of
the shipping trade, unless the potential
gains are commensurately large."

This shows how the World Bank does not
want the developing countries to go in for
shipping. It is obvious that those countries
which enjoy near monopoly in shipping
would take all possible measures to cut down
competition or reduce its size. Naturally they
are opposed to the acquisition of ships by
poor countries such as ours and that is why
they want to bamboozle us from going in for
our own ships. We have to be very much
aware of the attempts by big monopoly
countries which have a monopoly in
shipping. They would not like us to go in for
shipping.

Even till recently—I do not know what the
present position is and I would like the hon.
Minister to tell me—a friendly country to us,
the Soviet Union was allowing our ships only
to certain ports in the Black Sea; on the other
hand the Russian ships can go to any Indian
Port. This, it seems to me, is an invidious
discrepancy. I want to know as to whether
they have approached the Soviet Union and
asked that our ships should also be allowed
to go to all the ports of the Soviet Union as
the Soviet Union ships are allowed to go to
any of our ports.

Sir, up till now we have got only one
shipyard. Another shipyard is coming up in
Cochin  with  Japanese  collaboration
probably. Now there is some talk going on
about 3 more shipyards. We should have
them as early as possible and I would request
the Government that the story of the 2nd
shipyard should not be repeated. We talked
about it from year to year and we have
delayed it for more than four years. We
should take steps as early as possible to build
ships of all sizes, the biggest and the
smallest. It will be necessary for the
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shipbuilding industry to develop standardi-
sation in regard to engines, propelling
machines and various marine stores. Another
factor which I would like the Government to
go into is the cost of Indian ships. [
understand the cost in India is nearly double.
Has something been done for finding out
ways and means to reduce the cost of
manufacture of Indian ships, so that they
become cheaper? 1 would like the whole
question of shipping, shipbuilding, ports and
roads to have an integrated approach and it
seems that the Government of India is lacking
in that integrated approach. We have been
talking about developing container traffic. We
want to use big containers, which can be
taken to the ports and later on brought to the
interior of the country. Have we tried to see
what is the position about it? We may have to
carry them in bigger vehicles and then the
road system should be such as to be able to
carry the burden. We will have to develop the
roads accordingly. I feel that there has not
been an integrated approach in respect of this.
I would like the hon. Minister to clarify the
position and if there is any lacuna he should
rectify it.

Addition of shipping tonnage and building
up of bigger ships leads us to the need for
having ports with a greater handling capacity.
What is required is an integrated and
intensive  development of shipping and
ports. Even in regard to the question
of ports, how have we spent the money? Have
we given attention to this problem? During
the eighteen years of planning and before
the commencement of the Fourth Plan only 64
-14 per cent of the total allocation was spent on
the development of major ports. The allotment
was Rs. 396 -20 crores and the spending was
only Rs. 253 -59 crores. After the mid-term
appraisal the outlay for major ports was Rs.
325 crores, but actually only Rs. 277 crores
will be spent. So, there will be an actual
shortfall. You will find the same thing about
shipping, shipbuilding and ports. I would
like the Government to tell us why they
could not spend the money allocated. One
sector before I come to the other parts is
coastal shipping. Even Mr. T. A. Pai said
recently that there is no
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integrated transportation policy in this
country. He  complained about non-co-

ordination between rail and road transport.
Salt from Gujarat and Rajasthan could be
sent to Bengal and Eastern India and coal
from Bihar and Bengal could be carried to
Western India by coastal shipping. As far
as possible bulk commodities could be shifted
to coastal shipping. This would reduce the
pressure on the Railways and also reduce
costs. We would be able to release wagons for
coal and other commodities. Could we not
have a policy where bulk transport could be
done by coastal shipping? I would like the
Government to give attention to this. What
have they done to coastal shipping? What
have they done to the Sethusamudram
project? 1 think nothing has been done up till
now for the development of Tuticorin
port. As regards shipyards some sort of thing
goes on between the Finance Ministry and the
Transport Ministry. They are not spending.
Should we not develop self-sufficiency in
regard to shipyards? If it could be achieved,
we should sell ships to neighbouring countries
in Asia and other countries. Can the
foreign exchange difficulty be met in this
way? I would like the hon. Minister to kindly
see that there are a number of Indians abroad,
Indians in the UK and other countries. They
have got some foreign exchange. Can we not
somehow make them invest in the Shipping
Corporation of India on easy terms so that the
foreign exchange difficulty that the Finance
Minister faces can be overcome and those
Indians would invest in the country and they
may serve the country better?

What has happened to Neogi Committee's
Report submitted a number of years ago?
That was regarding transport policy and
coordination, a long-term policy. May I
know whether it is lying on the cupboards of
the Ministry or some action has been taken
about coordination? That was a very
important Committee and the Report was
very useful.

Sir, after these very important questions of
shipping, shipbuilding and ports, I come to
the question of roads. The Fourth Plan
provided Rs. 418 crores for road deve-
lopment in the Central sector. That amount
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of Rs. 418 crores included Rs. 43 crores for
strategic roads, Rs. 25 crores for State roads
of inter-State or economic importance, and
the rest of Rs. 350 crores were for National
Highways. If you see how much of the
money has been spent, it is a dismal picture.
During the first year of the Plan Rs. 28 crores
were spent, in the second year Rs. 33 crores.
in the third year Rs. 51 crores, in the fourth
year Rs. 85 crores were spent. I do not know
for what reasons Rs. 80 crores only have
been provided in the last year of the Fourth
Plan, when road-building is such an
important activity whereby more
employment can be provided for both the
educated and the uneducated unemployed,
engineers and others. In fact, more
investment should have been there so that the
backlog is filled. So, if we calculate, it means
that there is a shortfall of Rs. 73 crores in the
spending on road in the Fourth Plan.

The condition of roads in our country is not
good. There are only 12 km. of roads for
every 100 square kms. of area and only 73
km. for a population of one lakh. As against
these meagre figures, the UK has more than
146 km. of roads for every 100 square kms;
in New Zealand it is 3325 kms. of roads for
every population of 1 lakh. Even in Sri
Lanka, a small country, there are 62 -59 kms.
of road for every 100 square kms. of area and
328 kms. for every one lakh of population.
The same position is in relation to Spain and
the Philippines. Is it not a shame that after so
many years of independence, we have not
been able to build up an effective road
system? Even though the surface roads have
increased three times in kilometres since
independence, we have not been able to reach
the interior of the country. Even in many
places it takes three or four days to carry the
foodgrains to the mandi, particularly when it
should be done at the earliest time, as we
have taken over the wholesale food-grains
trade.

It is very necessary to build up a modern
road system. Even the Keskar Committee
had estimated that the annual operating cost
of our road transport could be reduced by
Rs. 160 crores if we develop a modern road
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[Shri Krishan Kant] system' 1 do not Another very important factor which must

know why the Government has not done
anyhing  about it. I would like the hon.
Minister to throw light on this.

Regarding roads, I would like to draw
your attention to some of the specific points
about the whole problem. As I mentioned
earlier, the Central Road Fund was created
in 1929 so that a part of the revenue derived
from road transport cauld be ploughed back
into the road system of the country.
According to that 2\ annas of excise duty per
gallon was levied on motor spirit and was
credited to the Fund. Even today it is the
same, even though the prices of petrol have
increased, nearly 10 times. In order to
develop roads, is it not necessary that the
share of excise duty for road development
should be increased proportionately to the
increase in the price of petrol, etc.? Excise
duty should be levied on diesel also and the
money thus collected should be used for the
development of rural roads.

As I have told earlier, there has been a
shortfall on expenditure in the Fourth Plan.
Many States have complained that the
shortfall is also due to the delays in the
Transport Ministry for 8-9 months for every
clearance. I would like to know from the
hon'ble Minister to tell us the correct
position.

Another very interesting factor which
must be looked into by the hon'ble Minister
is the rise in the cost of shortfall in physical
targets. If the shortfall in physical targets is
5 per cent, the shortfall in road construction
should be only 5 per cent. But it is not so.
The shortfall is much more. I am afraid that
the shortfall in the backward areas and tribal
areas is more than in relation to advanced
areas. This is a dragon economy. Would it
not be better if the public sector goes to the
backward area?? What are we doing to see
that the backward areas get better
communication with the cities so that better
development in the economy takes place?
May 1 know if the Ministry has made any
study as to the shortfall in the rural areas in
road development or in backward and tribal
areas as compared to advanced areas? This
figure, I think, will be very much revealing.

be looked into by the Ministry is the question
of leakage of revenue in public sector roads.
Traffic has increased on the public sector
road Corporations. May I know if the
increase in the revenue is proportionate to the
increase in the traffic? May I request the
Minister to let us know the figures? They are
available with the Planning Commission.
What is the relationship between the increase
of the traffic and the increase in the revenue?
This would be revealing.

The spill-over of the roads of the State
Plan from one Plan to the other is increas-
ing. The physical targets are decreasing. If it
is due to price rise, then with 5 per cent rise
in costs the spill-over should be 5 per cent.
But actually it is 50 per cent in many cases.
What are the reasons?

There are certain aspects of road transport
which need immediate attention to speed up
road utilisation and vehicle utilisation. One
of the studies in the Transport Ministry
revealed that to collect one rupee of revenue
in the form of octroi it costs the economy Rs.
6 in term of delay costs and harassment. Why
no action has been taken to evolve a system
where octroi may be collected at one point
which can be later on distributed to the
States? That will make available more
vehicles for taking cargo and other things.
This was probably the recommendation of
the Keskar Committee also.

About the permit system, if you enquire
from the truck operators you will come to
the defects of the permit system. If you take
the total amount of cargo taken from
Kashmir up to Bangalore, then a certain
number of vehicles should be used. But
what happens is that the number of vehicles
again is less and the cargo is much more.
That means leakage of revenue somewhere
because a truck owner told me that for going
to Bangalore from Delhi one has to have a
sum of Rs. 1,000 in his pocket which he has
to spend at every point in order to reach
Bangalore. So a truck can be plied even
without permit. Therefore, trucks— both
permitted and unpermitted—go in this way.
This is how your permit system is
functioning. Can you streamline the system
so that this difficulty is avoided.
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Another point is, what is the position
regarding road-rollers and other road-
making machinery? There is rampant cor-
ruption in the utilisation to road-rollers. Sir,
some of the road-rollers which have been
thrown off as junk by the Government
officials, have been acquired by the private
owners. After they get them repaired, the
Government is paying them to the extent of
Rs. 150 per day in these days of drought.
Sir, two departments are known for cor-
ruption—the Public Works Department and
the Roads and Buildings Department. May 1
know what the Government is doing about
this  corruption which affects road
development ?

Sir, I wo like to refer to two or three poins
more. Now I want to mention about Border
Roads. I know good work has been done on
the development of Border Roads. But
economic exploitation of these roads has not
been done and no attention has been paid to
it till now. The NEFA Border Road, for
example, can be utilised for the transport of
timber and for the establishment of timber
mills there; not only timber, but various
other forest products can be transported and
industries can be established there. In the
same manner, some tourist resorts can be
established. The Joshimat Road and the Leh-
Manali Road, for instance, besides being
strategic border roads, can be utilised for
building up tout-ism. In the Defence
Department, there has been a curb on the
maintenance expenditure on Border Roads.
If you do not spend on the maintenance of
these roads, they will not be useful. The
same is the position in regard to the National
Highways. They are not properly
functioning. If they do not function properly,
more of delay is caused and there is less
development.

Then I come to a very important question
—the public transport policy. At present 40
per cent of the road traffic is nationalised and
60 per cent is in the hands of private
operators. We have to have a proper trans-
port policy, whether we should have more of
cars or more of buses and trucks. This policy
has not been properly worked out. It is
understood that 20 to 25 per cent of the
vehicles of the State Road Corporations are
more than 10 years old, though the technical
6-M166RSS/73
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and economic life of vehicles is six
Why is this so? Has the Ministry of Trans-
port discussed this question with the Min-
istry of Industrial Development and the
Planning Commission? I know there is
difference of opinion between the Ministry
of Industrial Development and the Planning
Commission regarding the number  of
vehicles and trucks to be produced. I would
like to know what attempts have been made
by the Transport Ministry in regard to
evolving a public transport policy. Even
now in the matter of double-decker buses,
you do not have the proper type of engines
and chassis. 1 think with great difficulty
you had 160 chassis made for double-decker
buses. The waiting list for the Ambassador
car is getting longer; the waiting list for the
Fiat car is becoming longer. But buses are
not available for a proper public transport
system. The gross revenue is not increasing at
the rate at which the traffic is increasing. May
I know from the hon. Minister what is the
accepted Government policy in regard to a
rapid transport system, whether they would
like to have cheaper buses or they would
like to have cars which help only a small
vocal section? That is the basic question.
Even the Fifth Five-Year Plan provides Rs.
280 crores for being given as loans, which
would mean 50,000 cars per year. But what
about the poor man? Should he not be given
buses? So, a pattern of national priorities
must be worked out. Is it going to be a
public transport system with buses or smaller
cars and  Fiat cars and Ambassador cars?
{Time bell rings.) T am closing. Sir, the
production is not up to the full licensed
capacity in the case of buses. Mr. Pai said a
few days ago that he has asked Shaktiman
to produce commercial vehicles for the
Government.  So, what is the attitude of
the Government on the question of national
priorities?

years.

As regards the DTC, the Government has
taken a very good and healthy step in taking
over the DTC, and I congratulate them on it.
But what are you doing about increasing the
number of buses? And what are you doing
about the roads on which these buses have
to ply? If the roads are not good, the buses
take a longer time and the wear and tear is
more. So, what is the Government doing to
put more buses on the
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[Shri Krishan Kant] road and to make the
roads in Delhi much better for the buses?
Thank you.
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M, DEPUTY CHAIRMAN:  You
will have to wind up now,

oft wr Ty amt ¢ andT AT, 0F i
sre 7 adi & afww AT s 98 %
TEE | AT ATT AT SIRT ATAAT HA
Fovsr g oafan A zaar A R # %
4% AMATE |

MR. DEPUTY CHAIRMAN:  The
House stands adjourned till 2'00 p.M.

The House then adjourned for

lunch at eleven minutes past one of
the clock.

The House reassembled after lunch at
two of the clock, Mr. Deputy Chairman
in the Chair.

SHRI H. M. TRIVEDI (Gujarat) : Mr.
Deputy Chairman, Sir, before I come to the
major part of my comments I would like to
reiterate some of the points which were
made by my hon. colleague, Mr Krishan
Kant with regard to road transport. Briefly,
they relate to rural roads, the policy in
relation to inter-State transport, the
proportion of excise duty
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whicli should be credited to the Central
Road Fund in order that greater amount of
funds are available for the construction of
roads.  More particularly, I would really
like to stress the last point which my hon.
colleague made, namely, what is really the
over-all national transport policy in relation
to roads and inter-State transport.  Sir, [ am
aware of the difficulties of the Central and
the State Governments in coming to an
understanding about inter-State transport,
but surely it should not be beyond the
ingenuity of the Central and the State
Governments to be able to get the Inter-State
Transport Commission to get over some of
the difficulties which are at present being
experienced in relation to road transport. I
would like to strongly support also the
suggestion that a greater proportion of the
Central excise duty which is collected on

petroleum should in  fact be made
available to  the Central road
transport.

Sir, coming to shipping, there are several
aspects wh ch I would really like to touch
upon. Firstly, with regard to coastal shipping
I would like to refer to the fact that coastal
shipping was reserved to national shipping in
1952. At that time we had something like
200,000 G.R.T. tonnes of coastal shipping.
After coastal reservation, in another decade
coastal shipping reached something like
400,000 G.R.T. In another decade, by 1972-
73, again it has come down to 200,000 G.R.T.
Sir, these are figures indicative of the manner
in which coastal shipping has been allowed to
languish. While there is complete control on
coastal freight rates—complete control—
there is no machinery available for periodical
review of coastal freight rates in order to
make them economic for coastal shipping.
The two cargoes on which coastal shipping
primarily depends for its survival, namely,
the movement of coal from Calcutta to the
west coast and the movement of salt from the
west coast to the east coast have not yet been
assured, in any quantity, for coastal shipping.
There has been a running argument for
practically 15 years between the ra Iways and
coastal shipping for the allocation of a certain
quantity of coal for movement from Calcutta.
Now coal is nationa-
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Used; railways are also a public sector under-
taking. The movement of salt from the west
coast, if I may say so, Sir, can in fact, if
necessary even by coercive methods as
between the salt manufacturers and coastal
shipping, be done by coastal shipping.
Except for that, coastal shipping will

continue to languish.
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At the time when the Railway Budget
papers were submitted, the Railways them-
selves admitted :

"The present rates are not only 17 to 25
per cent lower than the corresponding
rates for other minerals like limestone,
iron ore, etc., but are insufficient to cover
the cost of transport over distances beyond
1100 kms. Level of coal rates have to be
raised to reduce, if not to eliminate, the
present loss on transport of this commo-
dity which constitutes about 29 per cent of
the total originating freight traffic but
accounts for only 18 per cent of the
earnings from total goods traffic."

In other words while the Railways continue
to carry coal at uneconomic rates coastal
shipping which is looking out for allocation
of coastal movement of coal is allowed to
languish. If we allow coastal shipping to
languish in this manner we will be doing so
at the cost of grave national peril.

The second aspect that I would like to
touch upon is overseas shipping. We have
succeeded in carrying something like 45 per
cent of ourliner trades in general cargoes but
we are carrying only less than 10 to 12 per
cent as far as bulk cargoes are concerned
like fertilizers, ores, grains etc. And as far as
oil is concerned we carry an insignificant
percentage. Overall we are carrying hardly
20 per cent of our own overseas trade. And
this is after 25 years of independence.

There are four particular aspects that I would
like to touch upon in respect of overseas
shipping: (1) Operation of the licensing policy;
(2) Operation of our bilateral shipping
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up with the technological revolution in

shipping which has overtaken the world.

Sir, there is no developing country not even
the East European countries, which operates
a restrictive licensing policy. It has been
contended—I am sorry I disagree with that
contention—that  the licensing policy is
being operated in order to make rationalised
use of Indian tonnage.  Sir, the result is
exactly the opposite. Rationalised use of
Indian tonnage would necessarily imply
employment of the aggregate Indian liner
tonnage in (he established overseas trade
routes as a consortium. The Rights which
Indian  shipping  has  acquired in
organised international trade routes are the
rights of Indian shipping and not those of any
individual company.  The present
restrictive licensing policy in fact insulates
the Shipping Corporation as well as other
Indian lines from competition. I would not
like to suggest the promotion of competition
between Indian lines but I would suggest even
if necessary with the acquisition of further
statutory powers we must get to the stage
when shipping rights of Indian lines in
overseas liner trade are reserved by Indian
lines as a consortium. It is only in this
manner that the two further objectives of our
national shipping policy Viz., participation
in cross tracks and services of new
destinations marks can be achieved. @ We
have to rationalise use  of our tonnage to
establish services to destinations which are
not served by Indian shipping so far. It is
only in this manner, and not by the
operation of the present restrictive licensing
policy that we shall be able to achieve our
targeted objectives. The second point is that
the consortium approach is also needed for
opening out avenues of trade to destinations
like South America, West Africa, East Africa,
Pacific, etc.,on the basis of a service with
transhipment scheme which was pronounced
practically two years back. Nothing has
been done with regard to that  for
practically two years. The scheme was
based on the establishment of a National
Shipping Corporation for freight equalisation
and on the basis of transhipment services
from  strategically  located transhipment
ports on the world sea trade routes.  This
scheme has not yet progressed but 1 would
suggest that it is only on the
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[S'vi H M Trivedi] basis of a programme of
rationalised use on the basis of Indian lines
working as consortium in international trade
that we shall be able to open out avenues for
trade.

The third aspect I would like to touch upon
is the bilateral shipping agreements. We have
bilateral shipping agree nents with several
East-European Countries. So far so good.
The right of Indian shipping is practically to
half of the trade which is moving between
the two countries. Our bilateral partners, 1
am afraid, have been encroaching upon
India's trades to other destinations where
Indian lines have succeeded in establishing
something like fifty per cent or forty-five per
cent share as their right. They are
encroaching, for instance, on India's trade to
the United Kingdom, to Europe and they are
encroaching on Trade even to third countries
like India to East Africa, India to West
Africa, India to South America, etc. 1
suggest that it should be open to us to
persuade our bilateral partners to join with us
so as not to encroach on the established rights
of Indian lines in the trades India has
established either by competition or by
agreement. Now, what is coming to be
practically accepted as the international
formula of 40 : 40 : 20 participation of lines
of national and foreign flags should be the
criterion on the basis of which we should
persuade our bilateral partners to operate.

The fourth aspect I would touch upon is
catching up with the technological revolution
in shipping. It is a generation since
independence. 1 will come to the growth of
Indian tonnage later, but even in terms of the
technological  revolution  which  has
overtaken the world, we are a generation
behind. As you know, world bulk trade now
is carried in bulk vessels of 65,000 tonnes or
70,000 tonnes. Tankers of practically
400,000 tonnes are in the building yards.
Containerisation has overtaken the world in
terms of movement of general cargo. We
have had a study group which after a year
and a half's labour has told us that India has
in its  international trade  several
"containerisable' cargoes. It is not sufficient
that we are going to build two container
terminals at Haldia and Nhewa-Shiva.
These are yet to come up.
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These will only be sufficient to receive the
containers which, in fact, are going to be
thrown at us by international shipping. But a
total transformation of the methods of
carrying Indian cargoes economically has yet
to be brought about. Containeri-sation may
be one answer. 1 am not satisfied that that is
the answer. In a country in which the
employment potential is so great, in a
country in which unemployment is so great, |
am not satisfied that containeri-sation is
necessarily the answer, but even if partial
containerisation is the answer, we have to
move quickly towards it. It may well be that
even containerisation has been overtaken by
Lash ships. Even that might well be the
answer as far as Indian conditions are
concerned. If by the end of the Fifth Five
Year Plan we are not able to move forward
to adopting some of these revolutionary
methods for the movement of general cargo,
we shall be not a generation behind but two
generations behind.

The next aspect 1 would like to touch upon
is shipbuilding. As far as the present capacity
is concerned, Hindustan Shipyard can build
only 4 to 6 vessels roughly aggregating
80,000 dwt. Regarding the Garden Reach
Workshops they can build only two vessels
aggregating 30,000 to 50,000 dwt. The
Mazagon Dock can build one vessel of
12,000 to 15,000 dwt. The Cochin Shipyard,
which is still under construction, can build
two ships probably aggregating somewhere
about 170,000 dwt. The maximum of Cochin
shipyard is 80,000 tonnes vessel. Thus the
overall capacity available in the country for
shipbuilding is roughly about 200,000 dwt. If
we are to catch up with the technological
revolution it is obvious that what we need
not only now but in the future, at the end of
the Fifth Five Year Plan, are at least two
major shipbuilding yards for the construction
of vessels of 250,000 tonnes and 300,000
tonnes and over. With the foreign exchange
needed by the Shipping Corporation for
building the two container terminals a
shipyard could be constructed in this
country. A technical group for examination
of sites, etc. his been set up. I suggest an
overall assessment be made and at least two
major ship-building yards be constructed;
one for the construction of coastal ships and
other for the
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construction of fishing trawlers, and this is
something which is immediately called for.
The proportion of expenditure in foreign
exchange as between having to acquire from
foreign countries ships in order to fulfil a
certain tonnage target and the cost of
building a shipyard even of the dimension
that 1 have suggested, is so staggering that
any Government would almost overnight
take a decision that what we want to do is to
go in for indigenous shipbuilding capacity
on a certain scale.

Then, Sir, I come to the tonnage targets,
about the manner in which we are pro-
ceeding. The Reconstruction Policy Com-
mittee's Report, 1947, suggested a tonnage
target of practically two million tonnes to be
acquired in seven years. It is 25 years since
then, and at the end of 1972 according to the
Lloyd's Register of Shipping, we had 2 >6
million tonnes. While it is quite true that as
far as Indian shipping is concerned, we have
been able to fulfil most of the Plan targets,
the targets themselves have been meagre.
We are proceeding, I am afraid, on false
indices. We say that we are the second
maritime nation after Japan in Asia. Japan
has 35 million tonnes. We have 3-1/2
million tonnes at the end of the Fourth Plan.
We say that we are the 16th maritime nation
in the world The first several leading
maritime nations of the world own over 80
per cent of the tonnage and we own/per cent;
we are carrying less than 1 per cent of the
growing volume of the world's seaborne
trade; less than 1 per cent in value. We are
carrying hardly 2 per cent, by metric tonnage
and by 1980 we will still be in the same
position. Unless there is a massive effort
made during the Fifth Five Year Plan for the
increase of our tonnage to 10 million tonnes
suggested target—I heartily welcome it—it
will be difficult. But we must be firm.

As far as the financial pundits in the
Finance Ministry and the Planning Commi-
ssion are concerned, 1 would like to illustrate
the manner in which world shipping operates
and the manner in which a nation pays for
not being able to take action in time. If this
country had a million tonnes of shipping
more than it had at the time of the closure of
the Suez Canal, it would
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have been able to acquire another two millon
tonnes. When we had planned to obtain
seventeen million tonnes of foodgrains, if we
had only ten more vessels we should have
been able to acquire twenty more with the
foreign exchange that we would have earned
and saved. Only today we read the news that
20 thermal stations including the plants in
the maritime States were starving for coal.
We are permitting foreign vessels paying in
foreign exchange, to carry coal around the
coast. We are going to have to pay even for
the carriage of 130 million tonnes of oil in
ten years which we are contracting to buy
from Iraq. I do not see how decisions on the
acquisition of tonnage can in fact be made as
investment decisions because those are not
investment decisions for creating capicity for
meeting domestic demands. International
shipping operates entirely on a different
basis.

Sir, timely, precise and comprehensive
action at a point of tim; is called for. I
would therefore suggest that the Ministry of
Finance and the Planning Commission look
into this problem in this manner.

There are only two more small points
which 1 would like to make in this connec-
tion. The National Shipping Board has made
certain unanimous recommendations, about
the type of action which is required to be
taken. No action has been taken on any of
these recommendations. It is a statutory
body It is nine months, and the unanimous
recommendations of the Board have not yet
been processed. Sir, the Board has proposed
that thier must be consistent assistance to
national shipping in terms of loans at
concessional rates of interest, and the terms
must be standardised. I would however like
to come to the most important
recommendation and that ,is about
development rebate. The Finance Minister in
his Budget Speech had suggested that he is
going to substitute th; Dsvetop-ment rebate
by an initial depreciation of 20 per cent.

As far as I can read it, it does not apply
directly to shipping because of the talk
about plant and machinery being installed in
shore industries. But I would like to say
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[Shri H.M. Trivedi] Sir, that this is entirely
inadequate as far as shipping is concerned. I
would, therefore, strongly recommend that
the Ministry of Shipping should plead with
the Ministry of Finance for the continuation
of development rebate as such. Sir, 40
percent was being allowed to shipping even
when the development rebate was otherwise
20 per cent for other industries and the
alternative which has already been suggested
by the National Shipping Board is that
depreciation on replacement costs be
permitted to shipping.

With regard to development of ports,
several of my colleagues have already re-
ferred to that. I would like to say that
because of international competitiveness of
bulk Indian cargoes like ores, general car-
goes etc. are terribly affected. It is because of
the fact that we do not have certain modern
conditions on our ports There is a spiral of
rising costs of international shipping leading
to rising freights because the conditions at
our ports are not what one would desire them
to be.

MR. DEPUTY CHAIRMAN
wind up.

SHRI H. M. TRIVEDI : There is one other
point and I am done. This is a subject with
which I am intimately familiar, that is
operation  of  international  shipping
conferences in India short of statutory regu-
lation of international shipping confe rences.
Then there are several other methods or
devices by which we can get international
shipping conferences to listen to what we
want to say, namely regular tariffs, regular
sen ices, regulated rules for carriage and
heavy and long cargoes etc., determination
of freight rates for major emmodities in our
export trade as distinct from what is called in
international  shipping conferences the
operation of the general cargoes.

. Please

Sir, as I said there are cyclical fluctuations
in the prices of ships. It would be impossible
for any financial pundits either in the
Finance Ministry or the Planning Commis-
sion to be able to judge the cost of national
economy in terms of exports, international
trade, the foreign exchange that we are able
to earn or save—it would be impossible.—
They are able to reckon these costs because
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they are certainly unable to control inter-
national freight rates because of the manner
in which world wide shipping operates.

SHRI M. RUTHNASWAMY (Tamil
Nadu) : Mr. Deputy Chairman, it is to
emphasise the importance of coastal trade in
coastal shipping that I rise to take part in this
debate. It is alimst a disgraceful position in
which our coastal trade and coastal shipping
is at present. With a coist line stretching
over nearly 3,000 miles and with (he historic
ports like Kakinada, —Machhlipattam,
Pondicherry, Cuddalore and Tuticorin on the
East Coast and Cannanore, Mangalore
Telicherry, Goa and Gujarat ports, the
position of coastal trade in coastal shipping
is miserable. In 1947 it was calculated that
while the total amount of internal trade
amounted to a value of Rs. 7,000 crores, our
coastal trade was only Rs. 850 crores. There
must have been some developments since
then and I should imagine that the coastal
trade would not be more greater value than
Rs. 500 crores out of a total internal trade of
the value ofnearly Rs. 10,000 crores.

And what is the total amount of tonnage
carried by coastal trade? One million tonnes.
And the number of vessels on the east coast
is 90, Adding the number of vessels on the
west coast, it would not be more than 150
vessels operating on the 3,000 miles of coast.
It is so necessary to develop the coastal trade
on account of the failure of the Railways to
carry the internal trade of India. Almost
every day recently we had been hearing how
coal could not be transported across the
country in order to feed the thermal power
stations. Coastal shipping is an alternative to
railroad transportation; it is supplementary.
It is especially valuable in regard to carrying
goods in bulk like coal, fertilisers, manganese
ore and so on. It is specially in regard to
these items of traffic that the coastal
shipping would be so valuable and so
necessary. And what stands in the way of the
development of coastal traffic is mainly the
competition of the Railways. I have heard
from owners of shipping companies who
specialise in coastal trade, that the freight
rates of coastal shipping are to be in con-
formity with the rates that previl in regard to
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railway freights. The shipping companies
were not able to lower their freight in order
to attract coastal traffic. Now, it seems to me
that the Minister for Shipping ought to fight
aga'nst this competition from the Railways.
The shipping companies ought to be free to
charge their own freight rates in order to be
able to develop the coastal traffic. As 1 said,
it is so necessary as an alternative or
supplementary means of traffic from one
coast to another. Of course, coastal traffic is
much slower, but then it is able [to carry
larger bulks and also at a cheaper rate than
the railways or roads. Therefore, it is
absolutely necessary to develop coastal trade
and coastal shipping.

The neglect of coastal shipping is almost
criminal because we have reserved coastal
shipping for national enterprise; foreign
companies are excluded. But what further
action have you taken after reserving coastal
shipping for national enterprise? Look at this
Report of the Ministry of Shipping and
Transport. All the emphasis is on foreign
trade, on the development of major ports on
the earning of foreign exchange through
foreign trade in order to finance their fanciful
and expensive projects, on the earning of
foreign exchange that will help them in the
financing of these prestigious projects. Very
little is said about minor ports, about the
development of minor ports. As for the
development of minor ports, although in the
Fourth Plan nearly Rs. 30 crores were allot-
ted, the Ministry reports that only Rs. 45
lakhs have been used out of this large
amount. That shows the way in which the
Ministry has been paying attention to the
development of coastal trade and coastal
shipping.

Now, this state of things must be altered.
As 1 said, and 1 would like to point out again,
coastal shipping is a nursery of a merchant
navy. In fact, if our navy with large numbers
of sailors and captains are employed on the
coastal trade and coastal shipping, they
would serve as a feeding ground for the
merchant navy, transoceanic merchant navy
and the navy itself. The Minister of
Shipping, in neglecting coastal trade and
coastal shipping, is doing a great disservice
to this country. I would appeal to the present
Minister of Shipping
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that unless he makes a determined effort
during his term of office to improve coastal
trade and coastal shipping, things in this
respect will not change. Those of us who hail
from coastal States must pray for the coming
of a Minister from one of the coastal areas in
order to improve the state of affairs in
coastal shipping and coastal trade. The
Shipping Board, of which I happen to be a
member, has appointed a sub-committee -in
order to go into this question of development
of coastal trade and coastal shipping. The
sub-committee has not yet submitted its
report. But as soon as its report is received by
the Ministry, I hope the Minister will take
active steps in order to develop this important
sector of maritime enterprise in our country.
He will be doing, a great service not only to
coastal shipping but he will be doing a great
service to the economic development of the
country. The coasts have been neglected all
thesa 20 years, comparatively neglected.
Only nominal attention has been paid to the
development of coastal shipping. That stigma
must be taken away by the present Minister if
he wants to justify his position as Minister
of Shipping and Transport.

DR. R. K. CHAKRABARTI (West
Bengal) : Sir, it is encouraging to go through
the annual report of 1972-73. For example, it
says that the traffic handled by the major
ports was over 60 million tons during 1971-
72 and it is supposed to be increased by
another 6 million tons before the end of
1973-74. 1t is also encouraging to see that
our ports are being modernised to sustain the
increasing exports of our country and. to
adopt themselves to the fast-changing
technology in shipping the world over. But
very distressingly, I would like to point out to
the honourable Minister of Shipping, the
plight especially of the Calcutta port. Just
now we have heard the conditions of coastal
shipping mentioned by my colleagues from
both sides of the House. Here if we look at
the annual report, we find that during the last
one year, the period 1971-72, only, on an
average, five ships touched the Calcutta port
for carrying coal and then bringing salt from
the other western coast. Also if we look at
page 39 on "Traffic Trends" we find that the
number of ships handled at the major ports
is given in
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and the total amount of tonnage is
given in Appendix III. But surprisingly
here we find that in Appendix III and the
fable, it is mentioned that from Calcutta
including Haldiaport—if you look at the
tonnage figure in terms of million tons—it
has declined over the last few years from 7
-86 to 6 -82 and then to 5 -96 and then an
increase is shown to 7 -3—this is probably
by including the tonnage carried from the
Haldia port. But then this is not taken into
account in Appendix IV where it is
mentioned that the Calcutta port is expected
to handle 683 ships up to the end of Octo-
ber 1973. But whether the figure has
included for the Haldia port or not, is not
mentioned over here. Now it is very
revealing and I would like to quote a few
lines from the editorial of a Calcutta daily
newspaper—it has appeared on 12th May,
Hindustan Standard—and it says—I am
quoting a few lines from the editorial— "It
is time Authority understand that Calcutta
port's decline in customs is rooted in
its inability to move with the times
Calcutta Port is not doing even what it
could. It could handle coal for the entire
litteral extending over 3,000 miles ... the
ships did not have to come empty—they
would come laden with salt. This had to
be discontinued when  the  railways
developed because of faulty planning, a
lot of idle capacity. To put to use this idle
capacity the railways offered low freight to
coal and other bulky commodities." They
are already running at a loss.

"And this practice continues even when
the railways cannot carry all the goods it
is now called upon to. Can inertia be more
criminal ?"

That is the question posed by the editorial.
"Carriage of coal from Calcutta to Bombay
and other ports en route and of salt from
the Bombay area to Calcutta will kill
more, than one bird with one stone. It will
provide business to Calcutta port and help
it become economically viable."

It should also handle iron ore which is
coming from the eastern part of the country.
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"It will give a big boost to coasta shipping,
another mode of inland transport. The case for
hauling coal and salt by coastal ships is, in fact, a
east-iron one and needs no special pleading. Will
New Delhi care to consider this suggestion of the
Calcutta Port Commissioners?"

Coming to Haldia port we find on page 40 of the
Annual Report as follows :

"A contract for the construction of a second
estuarian dredger has been awarded to Garden
Reach Workshops, Calcutta. It is intended to
carry out intensive dredging in the channel
between Haldia and the sea to enable deep-
draughted vessels to come to Haldia."

My complaint is that even the first dredger has not
been completed. Will that be completed or not?
In this connection I would like to mention one or
two things, because Haldia is very important
because of the oil refinery there and large tankers
have to be taken to the port. If there is only 26'
draught, then a ship of 18.000 Jonnage cannot
be brought to the port. Before coming to the
port, it will have to dislodge much of its cargo
somewhere. Therefore, my suggestions in this
connection are as follows :

For constant dredging operation, we must get one
or two high capacity dredger, either we build
these or temporarily get it on hire system or get it
on a hire-purchase system from abroad so that
work can start immediately. My  second
suggestion is  this. We have purchased oil
tankers of higher tonnage, but the draught near
Haldia is very low and so the whole scheme for
the development of Haldia port as an industrial
complex will be a complete failure unless we
increase the draught in the river. Otherwise, we
cannot bring ships there. An alternative to
this will be to lay pipe line wider water for some
distance  away so that large oil tankers may
discharge oil at an outer point and these may be
carried through the pipe line to the port.

11 may be difficult to put the pipeline on the
river-bed because the river-bed is very silty
and the silt will cover the pipeline and
ultimately the pipeline will crack. But an



185 Discussion on the [ 14 MAY 1973 ] Ministry of Shipping 186

working of
alternative arrangement can be made.
[Pipelines can be placed on pillars with raised
supports so that there is no chance of silt
covering the pipeline. Or, pipeline can be

suspended from outer structure and it can be

laid along the coastal line.

In this connection, 1 want to mention
that though we are treating Haldia as a
major port, yet we have not opened a cus-
toms office. Customs office is very essential
for handling any cargo going out of the
port or coming into it. Even when we talk
about the development of Calcutta port, we
find that there is so much dissension
among the staff over there and still no
action has been taken so far. As I under-
stand there are two divisions there—one
design office cadre and the other outdoor
cadre, It is mainly the outdcer cadre which
is controlling the whole thing frcm the
topmost position to almost the bottcm.
There were several meetings and repre-
sentations frem the design Cadre. Design
office is a very important part. It is also
important as the outdoor cadre. Whether a
dredger has to be designed or a bridge has
to be designed, it is the Design Office and
the Research and Development section
which are very essential. They are, there-
fore, very important from the point of view
of development of any port. I would re-
quest the hon. Minister to kindly look into
this matter deeply.

And, Sir, they should give equal
weightage to the Design Office and also
the outdoor cadre and also start thinking
in terms of developing' the R & D
Department of the Calcutta Port
Authority.

Sir, I will not take much time and I will
finish by mentioning one or two points
more. Regarding the construction of the
Second Hooghly Bridge, we find that
there is so much of controversy going on
about this. The first question that we have
to decide is whether we are to go in for a
rivet design or welded design. This issue
has been talked about for a long time and
has been discussed between the Central
and the State authorities and the Bridge
Commissioner and the port authorities. It
is a very funny thing that there is already
one consultant appointed by the Port
Commissioner, one by the Hooghly
Bridge Construction

and Transport

authorities and now | understand that ano-
ther consultant is going to be appointed by
the Central Government. Are you going to
waste so much foreign exchange by appoint-
ing continuously one consultant after
another? Can't you depend on the people
working there already? Are they going to sit
and sign the papers only? They should also
be entrutsted with the job of rendering
consultancy services.

Now, the other question is whether it is the
rivet-type design or welded-type design. Sir,
as an engineer I prefer and I still prefer that
we should go in for a rivet-type design. It is
not a question of whether the work or the
contract is given to the Bridge Commissioner
or anybody else. The question is whether it
should be of the rivet-type or of welded-type
design. Our engineers are very competent in
doing the rivet-design bridge and they are so
competent that they have raised the third
span of the -Shiera bridge in Bangla Desh
which, some foreign experts said, could not
be dene. They have performed a marvellous
engineering technique by loading a beat with
sand tags, putting it below the river and
gradually unloading the boat, thus being able
to do what they wanted to do for raising the
third span. If our engineers can do that job
excellently, why can't they be entrusted with
the job of doing the design and construction
work for the bridge ? It is very distressing to
see that in the country where the Prime
Minister laid the foundation-stone of a
bridge, the design work of that bridge could
not be started within one year and I
understand that ultimately it will not be done
at all. The way the dialogue is going on
between the Central, Government and the
authorities there indicates this and my special
request to the honourable Minister is to see
that the work is taken up immediately and the
design and construction work started without
any further delay.

It is a matter of disgrace that the work for
the beginning of which the Prime Minister
laid the foundation-stone could not be
started at all. Thank you, Sir.

SHRI SALIL KUMAR GAKGULI (West
Bengal) : Sir, as a member from the Eastern
Region, I am worried about the futun of the
Calcutta Port and the navigability
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[S iri Silil Kumar Gangulij of the
Hooghly river. At a cost of 19-40 crores of
rupees the Haldia port is being built. But,
Sir, no serious steps have been taken to
dredge up the silt which is accumulating
every day jeopardising the navigability of the
river and the manoeuvrability of the port.

Sir, the oil jetty at Haldia was commis-
sioned in August 1968. At page 45 of the
Report of the Ministry it has been stated that
the Haldia oil jetty was commissioned in
August J968 and that as against the available
draught of 30" to 31', the draught at Haldia is
expected to increase progressively to 39' in
1978. This is not a correct statement. Sir, the
available draught is now not more than 26'
and it cannot accommodate ships of over
20,000 tonnes.

Then, Sir, at page 24 of the Report, it has
been stated that the Shipping Corporation
was able to secure a loan of US $83 million
during the year 1971-72 from the
International Development 'Agency, an
affiliate of the World Bank, and that this is
the first loan sanctioned for shipping by the
IDA. It has also been stated that the loan has
been utilised for placing orders for 4 tankers
of 87,500 DWT each and 2 product carriers
of 24,114 DWT each. Now, Sir, I want to
ask what the use is of having these large
tankers which cannot use Haldia port.

Why no serious attempts are being made
to dredge up the silt which is accumulating
every day ? Why that money was not
utilized to get immediately large capacity
dredgers to clear up the silt?

Ths next thing, Sir, I want to ask is this.
Why has the number of seamen available at
Calcutta for employment with foreign going
ships, come down in the recent years? Why
have the jobs available at Calcutta on
foreign going ships also come down? Sir, in
1957 the number of registered seamen
available at Calcutta was 29,309 and jobs
available at Calcutta were 15,500. In the
Report of the Ministry of Shipping and
Transport this year it has been stated that in
1972 the number of sea-men available for
employment on foreign going ships was
11870 and the jobs available on foreign
going ships came down to 6384. Now, this is
a serious problem, so far as the
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employment situation is concerned in the
eastern region. It is not merely the State of
West Bengal which suffers but the whole
castern region suffers, because sea-men are
recruited from Bihar, Assam and West
Bengal through the port of Calcutta.

The last question I want (o ask is : Why
only the National Union of Seamen of India
is allowed the facility of entering the Marine
House at Calcutta for the purpose of collec-
tion of subscriptions and donations? Why not
the other Unions? How can the Government
discriminate between one Union and another
in matters of collection of donations and
subscriptions in such a government building?
The seamen are working on contract basis on
ships owned by employers of various
nationalities. How can the Government
discriminate between them? I want to ask : Is
it not a violation of Article 14 and Article
19C of the Constitution?

Thank you.

MR. DEPUTY CHAIRMAN : Mr.
Alva.

SHRI JOACHIM ALVA (Nominated) :
Sir, this morning there were questions about
Company and their wives or their sisters. We
have seen what a nasty thing is happening—
the wives of Company Directors and
monopolists being employed as Directors,
drawing very large salaries of three or four
thousand rupees per month. I was about to
put a question, when the Chairman passed
on. Mrs. Dharma Teja has paid a very heavy
penalty for joining her husband who has
been suffering, in jail for the offences which
he has committed, and she is far away
awaiting perhaps punishment which she may
have to suffer. Well, I wish the Minister had
put up a large list of woman Directors and
employees drawing over Rs. 3,000 per
month. Here is a.n example of how the wife
suffered while her husband is also suffering.

This leads me to another point. I remem-
ber very well, when I came to Bombay I
read headlines that one Narasimha Rao
committed suicide. He jumped from the top
of the Lonavala Hill and committed suicide.
I pay my eternal honour to him because he
committed suicide since he could not pay
some debts, which he was not able to pay.
I pay my eternal honour to him.
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On a last occasion, Sir, I frankly said that
there are large number of monopolists in
India who should be prosecuted and put in
jail. The Birlas have committed so many
frauds, and yet we have slept' over this
matter. Dr. Teja had to pay a heavier price
than others. I must say, Sir, that a large
number of our ships are a pride of the land.

These ships were about a dozen or twenty
in number. They were very fine ships. He
was an adventurer, but he went the wrong
way. He did not know anything about
accounts. 1 received no benefit from him.
When I met him, I told him that he should
have a bank accountant. He knew how to
collect money. But he could not keep
accounts. He got into trouble. So, Sir, the
Jayanti Shipping Corporation has been a
great unit. It beat all the other companies.
There were other companies which had so
much money support. There was swindling
in those companies also. Here is an
adventurous man. He built ships. It is to his
credit. He has already suffered substantially.
It is time that he should be released and we let
him have his chance of making good in
another kind of life in in the country. I do not
know why Birlas should be introduced into
shipping. In Addis-Ababa, they were
prosecuted. The others are not so willing to
do it. Why should this Minister allow it?
They make any amount of money as they
like. Their employees cannot get enough
salaries. They have their wives and daughters
as Directors. They have found out a new
kind of way. They may not know anything,
but they are good enough to be Directors.

When I talk in this House, my mind goes
back to Poland which I visited. Poland and
Czecholsovakia suffered terribly at the hand
of the Nazis. But they are leaders in building
ships. I saw the young engineers building
ships. Their ships are sold to many powers.
Today we are still third-class builders. How
some of the people — I won't name them —
have built fortunes. They have nice houses at
Zuhu. Our shipping companies never grew
up.

Our ships are still third rate. I will
challenge the present Minister. Is he
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going to build any ship line from Bombay to
Mangalore and Cochin? Even the poor
people can afford 35 to 40 rupees and they
can bring a great load with them. Now they
have to take to the bus. I want ask the
hon.Minister whether it is right that people
should go from Mangalore in the midnight
with their backs broken with the load. Why
is the Minister now running a shipping line
between these places? 1 asked him 3 or 4
times. People have to travel in small boats. 1
go; into the ship at 2 o' clock and sometimes
1 felt that I would be drowned. Nothing is
done about it. They have to leave Bombay at
midnight.

They can do anything they like but why is
there no provision at all for the poor
passengers of the west coast, especially of
South Canara and North Canara? The
Chowgole Steamship Company runs ships
from Bombay to Goa and Goa to Bombay
only. No reply is coming from the Minister
as to why there is no ship running from
Bombay to Mangalore, to Cochin which will
touch Malps, Karwar and other places. You
have to see to the sufferings of the poor
people. By ourselves, we may have large
amounts of money, we may have a lot of
property but we never think of these poor
passengers. I am here, representing North
Canara for the last 16 long years and 1
belong to the west coast. I know the
hardships of the poor people living there...

My friend talked about not having another
bridge over Hooghly—that is another
scandal. Why should not another bridge be
built there? The existing bridge cannot cope
with the traffic. Some people are held up for
an hour while going from one side to the
other. The British have built wonderful
bridges in Budapest, Hungary. What lovely
bridges have they built there? The Hooghly
needed one more strong bridge immediately.
Who are the engineers, contractors and
bureaucrats coming in the way? I enquired-
this was my question-or the last question the
Lok Sabha when Pandit Nehru was present.
The contractors were there the builders,
engineers
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and Ministers were there. They put up
a bill of crores of rupees. The structure
at that time was worth only lakhs of rupees
and then you have the horrible falling
building. And who profits by that?

We go on wasting time, tampering with the
bureaucrats, officials and the whole racket.
My friend, Mr. Krishan Kant, also talks of
the racketeering between the road builders
and the contractors.

Now, let us go the Yugoslavia. We
allowed them to build ships and ships and
the ship-building yards. And now they are
dictating terms. We cannot imitate Poland or
Yugoslavia. We have too many men
hankering after the richmen —whether they
are here sitting downstairs or the upstairs.
Unless this kind of thing is removed, we
cannot set our things right.

When we went to Visakhapatnam with the
Defence Ministry, we saw the great
submarines, the great submarine comman-
ders, wonderful men. 1 told them to come
along to Delhi. They are doing a wonderful
job. They are the saviours of the Indian Navy
and of our ships. They are going to look after
the Indian shipping when it may be in
danger. They will look after the Indian
shipping and put the Pakistan submarines in
danger. After 1 saw the submarines, 1
demanded that we should have 50
submarines and not less than 100 submarines
by the end of this sentury. We should have
our own ship tonnage. There was a big
seminar on the Indian Ocean. I suggested
that we should have tonnage of 100 million
by the end of the century. You have to think
on those lines and not merely have close
connections with the rich monopolists and
others. Why should the things be allowed to
go in the hands of the industrialists? The
people, who are the ship-builders, should be
allowed to grow and they can put the things
right. The Visakhapatnam Ship-Building
Yard is a very fine one but why a police
officer was put incharge of the Ship-Building
Yard, I do not know. Well, the organisation
is running well but I would like to know why
a police man has been allowed to look after
such a national project. The present
imaginative young fellow,

very efficiently. I have nothing against him
but I was against the principle of having a
retired C.I.LB. man incharge of the Ship
Building Yard. The ships should ply, the
labour should be contented, their housing
must be looked after and there should be
reasonable return for the General Revenues.
All that is all right but when Indian Ocean
grows in importance, when either Japanese
or the Americans or the Indonesians or
anyone for that matter gets through the
Malacca Straits and threaten our very
existence, we cannot ignore that and we shall
have to manage the danger which may be
there before the end of the century. By that
time we should strengthen our shipping. The
dangers are already there and we cannot feel
ourselves strong until our shipping goes up
to 100 million tonnes by the end of this
century. There is not provision for even 10
million tonnes. 3 p.M.

Now, Visakhapatnam is very important
and when a Pakistan submarine penetrated
there Admiral Krishanan did a very good job
of it. Out entire source of defence is there. It
is very necessary that our naval strength has
to be built up. There is no use being in
existence for more than 25 25 years if we
cannot run our own shipping.

Now I want to talk about the Director
General of Shipping. There is a young man.
I am getting old, I forget his name. He is
from Coorg. He was the Director General of
Shipping. He was young, he was capable. In
selecting men for shipping careers I found
that in Dufferin they are very strict though
some people were being pushed in through
money. Now this young man was capable but
he is being removed from that job. I wrote a
very strong letter to the Minister of Home
Affairs. Now he was to be followed by an old
man because he had to be given some job.
Now I remember, Ayyappa, was the young
man's name, This sort of thing you should
not do. When he has done a good job, why
shift him and take a man perhaps he was a
local man.

Then in regard to lighthouses, there are
many big lightouses but I want to ask the
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Lighthouse Department of the Government
of India in what way they have educated our
boys and girls and made them take interest in
lighthouses. 1 was staying near Malpe
Lighthouse. I never went there ; nobody
took me there. It does not matter to me but
school children should be made to take
interest in these things. They should be taken
there and shown round That is how one lone
Britisher went round in a craft alone all over
the world and returned to England. We have
got big lighthouses; we should have more
and better ones too but they should be shown
to our youngsters so that they may see. They
should arrange for boats to pick up the
youngsters and take them to the lighthouse.
Let them go up and see the glory of our land,
the glory of the Indian Ocean spreading far
across to Africa and other foreign lands.

Now I find there is a Shipping Develop-
ment Fund Committee. It has given Rs. 61
T4 crores and also another Rs. 3 -80 crores.
But why don't you give us the list of
companies. What is the secret there? They
take away the Government's money and why
should not their names be given? I suggest
that it should be printed, next time if not this
time, and circulated to us. We want to know
how much money each has got, what each
asked for, how many applications have been
received and how many have been granted
and all these details we would like to
know.

Now, we have to have more ship building
yards, real big ship building yards. The
British Mission came. There were about ten
people in the British Shipbuilding Mission.
They were experts who came here. I was
with the Mysore members who came to
West Coast and other places. They said they
would never go to Karwar. Karwar is one of
the most beautiful harbours in the world.
The late Mr. Mallaya and his friends
gathered together. They were taken to
Mangalore. Mangalore port is buried under
water. You cannot build a shipyard there.
Nothing is coming out of it. You cannot
even dredge it. As I said, Karwar is a very
beautiful site. Mangalore has been filled up.
There the rich can become richer.
Blackmarketeers are there. They want 7—
MI166RSS/73
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a place of their won. Even the British
Mission was not taken to Karwar. I would
not use a strong word like 'fraud' but it was
grossly wrong on their part not to have gone
to Karwar. I hope I am correct in saying that
ten years have elapse since then and nothing
has been done to karwar. They never said
anything about Karwar. You wrote about
Mangalore. Mangalore has been a very big
mistake. It was a very big mistake in builidng
up Mangalore. Big ships will not land there.
The water is not deep. Tuticorin has not
brought any return. For our shipbuilding
yards we must find the money. We must
find honest men and then wc can build them.

Lastly, I am thinking of the Shipping
Corporation. The Chairman is a capable
man, but I think he has put up a large
building. They cannot vie with Air-India
which has got a bigger building. We should
be content with smaller things.

The State Bank has spent lakhs and lakhs
of rupees to buy buildings. Why should the
Shipping Corporation of India have such a
large building and no ships from Mangalore
or Cochin to Bombay? Thank you.

SHRI K. CHANDRASEKHARAN
(Kerala):  Mr. Deputy  Chairman,
one very important thing that I miss in this
Report for 1972-73 is any reference
whatsoever to oil tanker berths and super oil
tanker berths. Particularly after the closure
of the Suez Canal, the international shipping
lines have gone over to tankers of 2 to 3 lakh
dwt. We are able to receive in our major
ports, in the berths existing there, only
tankers of 30,000 to 40,000 dwt.

(THE VICE-CHAIRMAN (SHRI V. B. RAIU) IN
THE CHAIR] Even at present tankers of 85,000
dwt are coming and we arc unable to receive
them in the big harbours of Bombay,
Calcutta, Cochin, etc. The super oil tankers
are not able to come at all. Even in Bombay
these super oil tankers are receive one or two
mile away and this leads' to wastage of time,
big expenditure being incurred in the deS-
charge of oil. 1would, therfore, tell the
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that we mustgive (Serious thought to
it hereafter in the matter of building
berths for super oil tankers of 2 to 3 lakh dwt.
Particularly when we are thinking in terms of
a new oil tanker berth, I do not know why we
should go in for a tanker berth to hold tankers
of 85,000 dwt. I am making this particular
reference to the proposed new oil tanker berth
at Cochin. Sir, I understand that till the
matter was recently decided by the Cabinet
and then announced by the lion. Prime
Minister during her lightning tour of the State
recently, the Ministry  of Petroleum and
Chemicals was not in favour of any tanker
berth anywhere being newly built, including
Cochin, which would take in only tankers of
85,000 dwt or so. But a decision has since
been taken to have it at Cochin, an oil tanker
berth but not a super-tanker berth; and
the tanker berth is also to be located at
Golghatty, while the present tanker berth is
located in  the Ernakulam Channel. 1
donot want to go into the controversy
about where exactly it should be. But
certainly I would appeal to the Government
even at this late stage that not much propose
is likely to be served by building an  oil
tanker berth to receive tankers of 85,000
dwt when in another five or ten years oil
tankers of 30,000; 40,000 and 80,000 dwt.
are going to be obsolete, and we will
have only oil tankers of two or three lakhs
dwt. The Ship-building Yard at Cochin is
still in a nascent stage; it is years since now it
has been heard of, and some years now since it
has been worked up, that there has been a
change of collaboration, and now we are
having collaboration with two countries
for two aspects of the matter. It is stated in
the Report of the Ministry for 1972-
73 that it is expected that the keel of the first
ship to be built in the Cochin Shipyard would
be laid in 1974. 1 would like to know from
the hon. Minister whether at this stage he
still holds fourth that expectation;
particularly it is stated in that Report that
the work on the shipbuilding yard as a whole
has not yet been completed no indication
is available anywhere as to when the work
of the construction of the shipbuilding yard as
a
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whole would be completed. May I know
from him whether any dates have been fixed
in this regard and whether there are any
expectations of completion by any target
date which, if so, would probably have been
inentioncd in the Ministry's Report. But it
is not there at all.

Sir, the third thing that I would like to
stress is the expansion of the Cochin Port.
The Cochin port has been for some years in a
neglected condition. Sir, the existence of the
Cochin port depends, to a very large extent,
on the continuous use of good dredgers and it
has been the misfortune of the Cochin Port
Trust not to have been able to receive any
new -dredger. Even now, even though for
two or three years back a small dredger only
has newly come, the work of dradging by
and large is being done by dregders which
are 40-50 years old. The cost is tremendous.
The outturn of work done is little and the
result h that silt and mud cannot be removed
and bigger ships cannot come. And as a
result, on many occasions there have been
diversions of ships due to arrive at Cochin;
they could not come to Cochin. They have
gone to other ports. The result is that
commerce and business at the Cochin Port
have been adversely affected thereby.

Sir, I completely associate myself with the
demand that has been made by Mr. Joachim
Alva for a passenger service from Cochin to
Bombay via Mangalore. Many passenger
ships are also likely to call at Cochin Port if
there had been in the Cochin Port a
passenger berth but a major port like Cochin
has been without a passenger berth since the
last more than a quarter of a century, and the
insistent demand that has been made in this
regard has been continuously ignored, if I
may say so, by the Ministry.

Sir, the fourth and the last point that 1
would like to touch is on the development of
national highways particularly in the South
with special reference to my State of Kerala.
Sir, years back, late in the 1950s when the
hon'ble Minister, Mr. Raj Bahadur, who had
long been associated with shipping and
transport, was a Deputy Minister in the
Central Council of Ministers and I was a
Member of the Kerala Legislative Assembly 1
had
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called on him once or twice when he had
come to Kerala. I had corresponded with him
on the necessity for upgrading the West
Coast road into a national highway. Sir, the
hon'ble Mr. Bhupesh Gupta this morning
stated that he ded not re-cive any reply from
Mr. Raj Bahadur to a letter that he had given.
It has been my good fortune over the last
fifteen years even when I was an M.L.A. in
Kerala to receive by the next post a reply to
any letter that I had written to Mr. Raj
Bahadur, and that good fortune continues
although that is not there so far as many
other hon'ble Members in the States and at
the Centre are concerned. But in spite of that
correspondence the West Coast road remains
a West Coast road and has not been
upgraded yet as a national highway. I must
take this opportunity of conveying on behalf
of my State our gratitude and thanks to
hon'ble Mr. Om Mehta when he was in
charge of a section of this Ministry for some
time previously for the development of the
national highways in the State which had
already existed in the State. Bends have been
cleared. The hundred feet rule has been
implemented to a large extent. But, then, Sir,
Kerala Slate is having only one national
highway, and that too in a portion of the
State. That is national highway No. 47 with a
branch line No. 47 A. For the remaining area
there is no national highway. 1 would,
therefore, plead that the Bombay-
Kanyakumari Road which is still termed as
the West Coast Road, portions of which have
already been converted into a National
Highway, should be completely and wholly
turned into a National Highway so that the
requirements of the South as a whole would
be met by this conversion. I would plead that
the hon. Minister, Mr. Raj Bahadur, should
take effective and early steps for  this
conversion. Thank you.

SHRI SANAT KUMAR RAHA (West
Bengal) : Mr. Vice-Chairman, Sir. we are to-
day discussing the subject of shipping and
transport which is a very important subject.
It has got much more importance to-day
when you have got Bangladesh by our side
as a liberated country, a country which is so
friendly to us. Ship building, nland water
transport and international
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river service, all these subjects are very

important to-day in our daily life as well as

in the life of our nation in the modern age

of communication.

Sir, we have got the River Service Com-
mittee to study the operation of river service
from Calcutta to Assam via Bangladesh. It
was set up in January, 1972. I would request
the Minister to go into its recommendations
and see that they are implemented
expeditiously. Next we have got the
Bhagwati Committee for inland water
transport service. There are about 36
recommendations. In this connection I
would like specially to draw the attention of
the Minister to the development of inland
water service in the district of Mur-shidabad
from Farakka to Calcutta and the need to
ensure that 40.000 cusecs of water will be
available for the navigabilit} of Hooghly
river so as to save our important port of
Calcutta, so that these things can be
implemented expeditiously and we can have
a bigger fbld of business, communication,
trade, etc.

Sir, our Calcutta port has ever been neg-
lected. Now we are getting the Haldia port.
There was an approved plan for last year, but
it is said that it has not been completed up to
the mark. Sir, the traffic handled by our
Calcutta port is very discouraging. It is
decreasing day by day. The traffic handled
by Calcutta and Haldia ports is gradually
decreasing, from 7 -86 million tonnes in
1968-69 to 5 -96 million tonnes in 1970-71.
In 1971-72, it rose to 7 -30 million tonnes.
When industry, trade and commerce are
developing, when in every field India is
going ahead as a developing country, our
Calcutta port is decaying. This is a sad
feature. It must  be given serious
consideration.

Sir, the numbsr of ships which entered this
port in 1970-71 was 1,070. In 1971-72. it
was 1,244 and in 1972-73, up to October, ie,,
in seven months, it is only 683. This is also a
bad symptom for a port like Calcutta. If
Calcutta port is not developed, West Bengal
cannot develop. So the eastern business is
not developing. Therefore, Calcutta port
should be taken as an important port in the
life of Indian business, trade and
commerce. Sir, I find
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Report that in 1970-71, the Operating Deficit
was 585 18 lakhs. In 19,71-72 1 fir.d (—)113
-69 lakhs. So, all these-things together have
created a havoc in the life of West Bengal
and Calcutta which requires most urgent
consideration of the Government and the
Centre, which requires all sorts of help from
the Centre, which requires all sympathies
from the entire nation for its development
because it is a main port and I would request
the Minister to give sufficient attention to all
these features so that we can have a better
Calcutta port.

Now I come to National Highway No. 34.
many major works have been undertaken in
West Bengal on this National Highway. In
my experience I find that in the district of
Murshidabad the National Highway is
connecting Farakka with Nava-gram. I am
undertaking very frequent journeys on this
line and am seeing that this road is very
narrow, is not broad enough. There are many
accidents taking place on this road. The
Transport Minister should look into this
National High Way which is connecting
North Bengal. It should be seriously
considered also for its proper case, its
maintenance, its repairs and its
expansion.

Now I come to a very obnoxious subject,
and that is the second Hooghly Bridge. I
raised the question of removal of our
Chairman, Moni Sanyal. Our Chief Minister
has given him a certificate and he eloquently
praised him that he was an honest, good,
chairman. But I do not know what the intrigue
behind him was for which he was driven out
of the chairmanship. I want the Minister to
explain the details, the facts, which should be
convincing to the people of West Bengal and
the people of the country as to why Moni
Sanyal has been removed from the
chairmanship of Hooghly Bridge Commission.
A lot of criticism is there in the public as well
as in the press regarding Moni Sanyal's
removal. It is also reported that there is some
sort of a connivance and corruption in the
distribution of jobs to contractors. So,
whether contracts are involved in this matter
or some big leaders from the Centre are
involved, 1
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who created such a situation that Moni

Sanyal has been driven out of his post, should
be explained to us. J draw the attention of
the Minister toan article Ranjit Ray in

the Hindustan  Standard of  April 26.
"Hooghly Bridge—Centre's concern is
disconcerting". In this article I  he said that

"the Centre has unnecessarily intervened in
this matter". He has given given some facts
in this article that on May 20, 1972 our
Prime Minister, Mrs. Indira Gandhi, laid the
foundation stone of the second Hooghly
Bridge. Before that Rs. 8 crores were
sanctioned for this project for making the
second Hooghly Bridge in 1969. Four years

have clapsed and what has  happened
regarding the materialisation of this
project ? It happened like this. Our Prime

Minister laid  the foundation  stone of
the Hooghly Bridge. After a year we find
that it is back in Square one. The Roads Wing
of the Transport Ministry entered into the
subject. The Structural Engineering Centre
of Rourkee has entered into the subject. The
West Bengal Government has not been
drastic enough and it has not been taken
into confidence regarding these engineering
and structural works.  The Howrah Bridge
Commission's recommendation was there
regarding contractors and job distribution. It
has been rejected by the West Bengal
Government. The Railway Board also came
into the picture.  The Railway Board
advised the West Bengal Government in this
matter. So many advisers are there.  The
Central Ministers, the Transport Ministry,
the Railway Board, the Structural Engineer in
concern, all these things came into the picture
of the second Hooghly Bridge. So long we
were doing smoothly and perfectly well. But
when the question of job dis-tribution and
allotment to contractors has come, when the
final, green, signal is about to be given to the
contractors, now all these troubles have come
up, Ido apprehend that same sort of vested
interests are playing in this contract business.

For these things Moni Sanyal has been
removed from the Chairmanship. So, he can
explain all these details. Our view is that
Indian engineers are equal to the task of
constructing this bridge. I am not
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a technician or an expert. But as a common
man. my common knowledge tsHS me that
our Indian engineers are not insufficient or
inadequate to construct this Hooghly bridge.

On February 24, this year our Finance
Minister gave instructions to his Ministry to
release 56,000 sterlings. But the Ministry did
not move in the matter. Then our Chief
Minister, Shri Siddhartha Shankar Ray
reminded again Shri Chavan. But the
Transport Ministry intervened in the matter
and asked them not to use foreign money till
everything is scrutinised. All these things are
happening regarding the Hooghly bridge. At
one time Calcutta port was being neglected.
Now hooghly bridge is going to be neglected
I do not know how far the Centre or the State
responsible for this.

I will draw the attention of the Minister to
another point. I travelled in North Bengal
through different regions such as Jalpaiguri,
Silliguri and Malda and 1 found the
transport system very bad. Buses are very
inadequate and over-aged buses are being
utilised. People are really suffering for want
of proper transport. 1 would request the
Transport Minister to pay special attention to
the transport problem in North Bengal
specially, because I personally found there
that lots of people are undergoing
tremendous difficulties due to shortage of
buses and over-aged buses that are being
used. With these words, I conclude.

SHRIBABUBHAI M. CHINA1 (Maha-
rashtra) : Mr. Vice-Chairman, 1 am thankful
to you for giving me sometime to speak on
this very important Ministry of Shipping and
Transport because this ts the only Ministry
which earns heavy foreign exchange for the
country and therefore my observations on
this Ministry would be in concrete terms and
1 hope the lion. Minister will try to
appreciate the suggestions that I am going to
offer.

India was pioneer in shipping. The first
ship of the world was said to have been built
n India. Not only we had a powerful naval
armada during 10th/17th century
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but we had a number of merchant ships
sailing on the high seas throughout the
world. Shipping industry is different from
other industries. It is cent per cent foreign
exchange earning sector and also vital for
Defence as the second' line.

Have we cared to encourage this important
sector? Our share in the world sea-
borne trade by volume has remained between i
2 percent to 25 per cent during the last !
decade although the world trade has expan-
ded at about 8 per cent per annum. By the j
end of 5th plan our trade is expected to reach
about 100 million tons. We are carrying
hardly 20 percent of our overseas trade in our
bottoms. Our modest objective should be to
carry at least 50 per cent of our trade in

our own  ships. Thus, there is
considerable scope for expanding out
shipping tonnage. It is in the national
interest.

Surprisingly, Liberia which is a small
country owns the world's largest fleet
comprising of 38 -6 million GRT while we
have yet to reach even 4 million GRT.
Liberia, of course, is a flag of convenience.
Japan is the second laryest maritime nation
having 3 -5 million GRT while UK. comes
third with 27 -3 million GRT. Norway,
United States, Greece, and Panama come
next in the line. Several other countries also
want to develop shipping by offering
number of concessions. Even our own
enterprising young men interested in
shipping migrate to these countries of flags
of convenience and/or offering various
concessions.

The example of Mr. Tikku should be
enough to convince anyone on this regard.
Again, in this world trade, what are our
incentives or disincentives? The rent of
development rebate of 40 percent is to be
abolised from May, 1974 onwards. With
effect from the 1st April, 1971, the rate of
interest on the S.D.F.C. rupee loans has
been increased from 3percent to 4£ per cent
per annum. From the 1st January, 1971, the
period of amortisation on loan has been
reduced from 18 to 16 years in the case of
foreign-built vessels and 19 to 17 years in
the case ships constructed in the Indian
yards and the period of moratorium
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repayment of the SDFC loan has been
reduced from three years to two years in the
case of indigenous ships and two years to
one year in the case of foreign-built ships.
The prices of the Indian ships are to be
marked up at 5 per cent or the basis of
international valuation. The Ministry of
Finance previously used to release 20
percent foreign exchange for down payment
while it is releasing now only 10 percent of
the price of the ships for acqusition abroad.
All these steps are really disincentives to
Indian shipping.

Moreover, we have added the burden of
numerous formalities on the shipping
companies under the MRTP Act of 1969.
The Act is applicable to most of the Indian
shipping companies and requires minimum
6 to 9 months to get clearance by which
time the located ship, either second-hand or
new, goes to some other party abroad.

Section 20 of the MRTP Act embraces all
Indian companies with assets exceeding Rs.
20 crores. Everyone knows that a middle-
sized ship today costs more than Rs. 10 to
Rs. 12 crores and a large-sized one exceeds
Rs. 20 crores. Thus, the limit of Rs. 20
crores under the MRTP Act hampers the
growth of Indian shipping companies. The
only solution is to exempt this cent psr cent
export-earning industry from the purview of
the MRTP Act or enhance the limit to
minimum Rs. 100 crores under the Act for a
single or interconnected companies. After
all, a company or a group of companies
having Rs. 100 crores of assets cannot be
called a giant or a large company in today's
world, especially when shipping is
concerned.

A number of examples could be cited from
various shipping companies as to how they
had to miss now or secondhand vessels
because they could not obtain clearance
under the MRTP Act in time. If we are
seriously interested in developing our ship-
ping tonnage, I suggest that at least incen-
tives which were prevailing before 1969
should be restored. Development rebate in
case of this capital-intensive industry should
continue, it should be exempted from the
MRTP Act or the Act should be suitably
amended as suggested -earlier.
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Apart from making our presence felt in
the international seas and skies, tins great
maritime nation must devote attention to our
coastal shipping. We are fortunate in having
a long coast with a number of good natural
harbours. We have, however, very little
movement on the coast in spite of high costs
and congestion in railways and road
transport. The ports have generally low
draft. Many of them are full of silt. The
capital as well as maintenance dredging is
neglected. Every post is short of dredgers
and such other equipments. The loading and
unloading operations are time-consuming.
The management of ports is slow and
sluggish. The relations between the port
authorities and the labour deserve our
immediate attention. Our ports really require
all-round improvement. We have hardly 50
ships operating on the coastal line. Most of
them are old and require immediate replace-
ment. They carry coal, steel, salt, timber,
etc. They can also carry crude oil, cement,
fertilizers and such other bulky commodi-
ties. Planned foodgrain movement and use
of small coastal ships as lighteners must be
carefully examined.

The passenger coastal service is very much
neglected in this country. No doubt, there is
the general tendency to travel by air and
road. But we cannot ignore the role of
coastal passenger service. In this regard, 1
wish to bring to the notice of this House that
private companies like the Bombay Steem
Navigation Co. and Chowgule Navigation
Co. who venture to run coastal passenger
service have come to grief.

No new companies are likely to enter this
field. lam afraid that even these companies
will refuse to operate once the present fleet
becomes old. M/s. Bombay Steam Navigation
has stopped its passenger service from
Bombay to Goa and Bombay to Mangalore.
M's. Chowgule Steamships Limited are
running passenger service between Bombay
and Panaji. They have represented to the
Government a number of times to allow
them legitimate increase in fares so that the
service becomes economically viable.
Alternatively, they have publicly offered the
service to the Central Government or to the
Government of Maharashtra because the
company could
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not go on suffering huge losses every year in
absence of rationalisation of fares. We have
accepted the norm of reasonable return on
capital even in case of public sector
undertaking. The cooperatives are run on no
profft no loss basts. The Government,
however, expects a private company t0 run a
public utility service at perpetual loss. This
*is very strange. Either natinoalise the
service or rationalise the fares. Cornering or
compelling  the company is  not

understandable and not at all justifiable.

205

It is reported that the Government of
Maharashtra is strongly opposed to any
increase in fares. The State Pleads that if such
an increase is necessary, the Centre should
grant subsidy. 1 am unable to understand this
view point. I am also not able to comprehend
why the Centre should consult the State
Government on a subject which entirely falls
within the purview or the Centre. I believe
that the Centre must not be consulting the
States when the Railway Ministry des'des to
increase train fares. The States must not also
be consulting the Centre when i hey increase
the fares of their transport tmses. The very
same Maharashtra Government increased bus
fares from time to time and there were public
agitations also. Whenever there is some
increase in fares, some public resentment
is expected.

In Chowgule's case, it, however, appears
that the Government of Maharashtra wields
the veto power. The Centre does not appear
to be very consistent and logical because
they have never consulted the other State
Governments involved in this passenger
service, i.e. Government of Goa, Daman and
Diu. Chowgule Steamships touch Panaji as
the last port which is in Goa.

Chowgule's were operating three ships on
the coastal line. One of them met with an
accident. Only two ships are running
presently. The service has been, therefore,
curtailed. The Government of India cannot
expect the company to replace the third ship
in the present condition. It cannot also
legitimately ask the company to provide
whatever amenities and facilities are
demanded by the passengers since the
company was suffering huge losses from
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its inception. 1 agree that as the State
Government should not be given veto
power, the company should not also be given
the right to decide its schedule and rates of
fares. These decisions are taken by the D.
G. Shipping. There should be a standing
committee consisting of experts and related
Government authorities. I understand that a
Committee was appointed by the Centre under
the chairmanship of the Director General
of Shipping and it has submitted its findings
long back. It is reported in the papers and is
evident from the proceedings of the
Mabharashtra I Assembly that the Committee
had recommended minimum 20 percent
increase in the passenger fares on Konkan
coast. I do not know why the decision is not
being implemented yet. Is the Centre
interested in running this passenger service
? If so, it has either to take over the service
as the company has offered or allow the
company to make it enonomically viable.
There is no third course.  The tactics to
stiffile a private service will help no one.

I understand that Chowgule's ships can
carry cargo also and reduce their losses but
the ports on way have not been provided
with necessary facilities of loading and
unloading. The Centre must have obtained
the views of the public sector shipping
companies on this question of Konkan
service. It has been reported that the Pub lie
sector shipping companies had clearly
indicated that minimum 35 percent raise in
fares was absolutely necessary to make the
Konkan service viable. If this is true why a
private company should be deprived even of
the 20 percent increase suggestd by the
Committee appointed by the Union
Government? 1 would request the Hon.
Minister to clarify the position and take
immediate necessary action.

Coming to the larger issue of acquiring
adequate fleet of merchant ships to carry
minimum 50 per cent of our trade in our
ships we have to increase the GRT to at least
6 million tons by the end of the Fifth Five
Year Plan. As a matter of fact. I suggest
that even 10 million tons GRT would be a
modest target by the end of the 5th Five
Year Plan for such a huge country like
ours. Whatever foreign exchange we may
release for the 20 percent down payment and
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of interest on deferred payment would be more
than compensated by 1980. Even the rough
calculations show that we shall be breaking even
by 1980 and there after we would earn more than
Rs, 60 to 70 crores in free foreign exchange pat
annum by this additional tonnage. The Shipping
Corporation of India alone has earned a net
foreign exchange of Rs. 23 crores in the year

1971-72.
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Our policy relating to  ship-building industry also
requires revision. There  is only public sector
shipyard at Vishaka-patanam and another is being
established at Cochin. There are other small boat-
buijidng establishments. But no Inidan yard can
be compared with any reputed yard abroad. The
Government of India have announced that ship-
building beyond 1000 DWT was reserved for public
sector. I do not know whether private parties in India
would be interested in establishing ship construction
yards. I only feel that this limiting factor of 1000 DWT
is unnecessary. We are purchasing huge ships from
private yards abroad. =~ We are importing not only
steel, fertilizers, chemicals, etc. from private sector
parties abroad but even food grains. We, however,
placed an embargo on Indian private parlies to produce
steel and such other vital material. No. doubt, the
public sector should have commanding heights in our
economy. Let us presume that everyone of us has
accepted this position in our mixed economy, it is,
however, illogical that we prohibit our own private
sector and encourage private  sector abroad in a
number of fields. I certainly feel that this is a
distorted notion of socialism. Even the mighty
communist countries including Soviet Russia are
collaborating with private enterprises abroad. Some
of them are now rethinking about their concept of
public sector . If any private party in India is capable
of building ships or producing steel or establishing
ship repair and dredging facilities, we should
encourage them, It is quite creditable for  the
Ministry of Shipping and Transport that they allowed
peaceful  co-existence of Shipping Corporation
oflndia and other private shipping companies 'ill this
date. I believe they
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policy, The
praiseworthy.

Ministry of Shipping 208

continue  this enlightened
growth  rate of SCI is

The Government of India should also
allow private shipping companies to grow
with equal speed, if not more. Above all,
we have to achieve, rather exceed as we
have done in the past, our five year plan
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T 26 . 16 AT /T 907 37 | w727 fzan
A5 01 7T AT ATV E AT | W
AT &1 =09 497 a0 A= 70 #1727
G TG AT | FH ALNE F 2@ 7 AT
TzAT 2 f 2w A q g far g afee
fomar #var =ifgn sqa1 7@ F7 qi0
z 1 fag wzra &1 A=, W ogwe Ion
qATE AV AU wIH Z, 791 2, AlwA
fgmgeata 7@ =7 fomars, fom fafzza
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T ZW A A 76 § (WAAT )
A% WETHAT T AIHA § ZHITT F9 qo%-
aiforoez 7FT 21 AT 2 A1 ZW A
T TH 9T FOET F17 47 Aifgw, FAifE
nF mHZ AT 2 A IEE SaeET EmA
vagay, faos fao zm Aw g 19
fafraa waz . 1 6 2o zaR g
mafan @ wzar g fv sz A
FTEET Z OTH 7Y FG ATH AT ]
za1 arfan 17 z@ g7 foaar & |+
a1 FAr 9ifen A7 o A w11 a0z
AT femn sima AT @ 1 TR 2

off TET SWIE WY (AT )
oA, Zar T aTd g a1 95 E, e w
AT WETEH 1 E AT FAT ATEATE
AT qTE7 71T AATTAUT & | ATTH
1965 %7 AL F 472 TTHEAE | AT
aA1E AT AT AN ATE AR AATE AT
FAF AT AZA AZT ATATZAT | ATAT
ZTE F70E 790 FT 307 7T AATAN
¥ e fawtr F gz aETET gur, = A
TERIT & NI AT AT | A7 q AT
H 23 AT T FATF TET 4T AT AR FAT
faar ot tv qza dre ==0 Fie 417
e dlo T o fAm w g
TFATAEN T2 7ET 2 | AE ATH A AT F I
i &1 a4t Ataa iz o 3w 971 74
FAT | | ZHII AATEAT AT Z IS
aegeg § 72 favare fafeaa 2 (5 wa
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Zr§ FT WA FT qUAT ¥ 9N AZA
TARwE TAAl-AT £ FdiE /T GR0
FEA TAARZ AT AN F | AT A HIAACT
54T wEgwa # g fx ardw e A4n-
ATTHIH F FTT AGEAE F AT ATE
T € A7 3Ag Z7E WA T A OAD
ATAT AT 2. IAT AT § AT T
TN A |
A A gt Hibzaam AR e
A1 A F1A fawr 2, 9w s v am
fres & srgeg @ w17 21T 2 ) TS
F1 dro TF 0 o T Z AT AAEATH
Aze oTedodle 211 3 | R ol 3
T qA & faain w1 w0 G ar 3a77
7 wq 4t f5 =17 @d S 28 9 w
FETTEA, IAF FTL AT FTHIE AMATL
TTaAr FifgT 57 W g F A NG F
e 7 & feeft s & avd faedy w8
oy Atfed |t o qgE 7 3A A
F1 FzurzA fwar av | afew w7 7 72
TAAAT &, 7T T FA T A1 0% TH7 T
Tara Aar g% | afz agr & fagdy serd
T A1 3aa faw v At )
AT T AT AT AT (TR F T
F FA T 1T AITET HTAT Fifezzaoe
w AT A 2 | UF 2T #70% wr Al
FTAT ATTF ATET T ATGATEANA F1 &
STT OF AT FEAA F qA #TE ) A
AW F AT | { HGT AT K] AR
0 7 fv s fEradT ar e e
TET 2 ATASI 9=%1 2707 |
4pM.
SHRI RAJ BAHADUR : Sir. 1 am
greatful to the Members who have parti-
cipated in this very useful and illuminating

debate. It has indeed brought out many
issues that could have been realistically
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brought out on a subject like this. Ii has been
well emphasized that transport occupies a
pivotal position in the scheme of
development of any country and with
transport goes shipping. Shipping constitutes
the lifeline of our overseas trade and in fact
we can hardly overemphasize the importance
of it. Since the developmental aspects of this
particular industry have been well made out
by many speakers. I would not go into these
facts and figures. Suffice it to say that our
target was 4 million tonnes and we hope thay
by the end of this year we shall have an
operative tonnage of 3 -2 million or may be a
little more and with the orders for additional
ships thai are already placed we are already
in the vicinity of about 4 -4 million tonnes.
That means in physical terms we have
achieved the target so far as the overall figure
is concerned. We might be falling short so
far as operative tonnage is concerned but it is
a well known fact that there is a hiatus or a
gap between the placements of orders and
deliveries. Naturally therefore we have got to
take note of the trends that have been
building up during recent years. I may start
by saying that over the last three years the
additions by way of actual deliveries or
orders placed have figured in the vicinity of
about or even more than half a million
tonnes every year. In 1972-73 itself as many
as 17 vessels of 2 10 lakh GRT were added
to the Indian merchant fleet. That means
they became operative. Firm orders,
including two very large crude carriers,
which have been placed recently mount up to
a figure of 7 98 lakh GRT, which is a very
sizeable figure. This figure inspires in us
hope and confidence that given the proposed
target of 10-6 million tannes that we have
before us for the Fifth Plan, it would not be
difficult for us to mobilise the necessary
energy. the necessary initiative and even the
resources for it given co-operation from all
concerned. During 1973-74 itself 26 new
vessels of 5-57 lakh GRT are expected to be
added to our operative tonnage. That will
make it 33 -2 million tonnes. May 1 also take
the House into confidence about the
composition of the tonnage of that order? As
has been well emphasised our total trade
consists of 35 per cent general cargo and 65
per cent is bulk trade.
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So far as general cargo carried usually by
liners and tramps is concerned, we arc more
or less having our share, viz., 45 per cent, 50
per cent and in some cases 55 per cent. The
bilateral arrangements and agreements with
the East European countries have helped us a
lot. Apart from this, in respect of bulk trade
we are now carrying hardly JO per cent. The
result is that the overall percentage of traffic
that we carry in our own bottoms is twenty.
Hence our effort to build substantially our
tanker tonnage, our bulk carrier tonnage and
our OBO vessels. In This connection I
should like ot inform the House that the
tonnage on order consists of :

Bulk carriers

(37000 GRT to

83,000 GRT) 9 4-04 lakhs GRT Cargo
vessels

(9000 GRT to

13.000 GRT) 50 5 16 lakhs GRT OBO
(57,000

GRT to

72,000 GRT). 5 3 -37 lakhs GRT VLCCs
(2,69,000

DWTeach)) 2 3-00 lakhs GRT Tankers

(11,000

GRT to

50,000):i 18 5-58 lakhs GRT
Passenger vessels

(9,000 GRT) 2 0-18 Ilakhs GRT

ToTAL 86 21-33 lakhs GRT

Even in regard to the balance of payments,
position instead of giving the overall figure,
may [ just say that] the Shipping i Cor-
poration alone has earned or saved foreign
exchange equal to Rs. 35-04 crores? So far
as the Central incentives for shipping are
concerned, I quite share the feelings voiced
by the two distinguished Members, Mr.
Krishan Kant and Mr. Trivedi. 1 must
congratulate both of them and also other
Members for helping me by illuminating my
thinking by the very useful observations they
have made. May I say that the Shipping
Development Fund has sanctioned total
loans of the order of Rs. 551 -85 crores?
Amounts advanced total Rs 204 -66 crores.
Amounts repaid by shipping comapnies
total Rs. 49 -55 crores. This is how we have
been able to build up our shipping tonnage.
So far as shipping in the public
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sector is concerned, the Public Undertakings
Commiitee laid down for us as a guideline
that it should occupy at least 50 per cent of
the total tonnage. So far as the operative
tonnage is concerned, the Shipping
Corporation, the public sector shipping
accounts for 46 -5 per cent of the national
fleet.

Out of the vessels ordered, they have got
as much a share as 78 -8 per cent of the total
orders. This will certainly make the overall
per centage of 60. Now we have been often
accused that the Shipping Corporation is
working or functioning for Profit That is not
s0. We realise our responsibility towards our
overseas trade and we have got to function
not merely as an ordinary undertaking but
also one which is dedicated to, and musi
serve the ends of our overseas trade namely,
we have got, in specific terms to have certain
promotional services also even though they
are not always profit-making propositions.
For example, | may mention the following
eight promotional services that we have
launched :-

West Coast of India—Australia West
Coast of India—East Africa East Coast
of India —West Asia (Gulf) West Coast
of India—West Asia (Gulf) India—West
Asia (Red Sea) India—Mauritius

East Coast of India —New Zealand.
And finally, we have recently started
offering direct calls to the Libyan ports.
These are the eight promotional services
and the loss incurred on these first five lines
leaving the Libyan ports where we have yet
to have experience is 93 05 lakhs so far.

Some points were made about the freight
increases and what disciplines we can
enforce so that our national interests are
served. I must say that we have already got
an organisation known as the Freight
Investigation Bureau. I must take this
opportunity to inform the House what it has
secured for the national shipping and
consequently for our foreign trade. In 1971,
alone it secured deduction in freight rates of
over 60 per cent in two cases, between 40
and 50 per cent in four cases, between 30 and
40 per cent in 11 cases and a large number of
reductions by smaller percentages. Tn 1972;
it secured deductions
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| Shri RAJ BAHADUR] between 40 and 50
per cent in three eases, between 30 and 40
per cent in two cases and a large number of
reductions by smaller percentages in many
cases. In many cases they were able to obtain
promotional trade for trade tariffs for non-
traditional items such as small engineering
goods, Dbicycles, M.S. steel bars,
refrigerators, machine tools, etc. So, I would
say that this institution is functioning well,
and suffice it to say in this context of
shipping how the Shipping Corporation
itself has fared.

The equity capital of the Shipping Cor-
poration is 27 -95 crores. The cumulative
net profits earned by it from 1961-62 to
1971-72 amount to Rs. 42 80 crores, and the
cumulative earnings in saving foreign
exchange up to 1971-72 since its inception,
reckoned at 50 per cent of the gross foreign
exchange earning, total up to 177 -6 crores.
It has got a reserve and surplus as on 31-3-
1972 of Rs. 37-61 crores. This would show
that the Shipping Corporation has fully
justified our confidence and the
compliments that have been showered over
its management, particularly its Chairman,
have been well deserved and well merited.
The Parliamentary Committee, as 1 said
earlier, asked us to have 50 per cent in the
public sector. The Shipping Corporation has
been able to do that. By 1976, we hope that
the public sector total tonnage would be 60
per cent and by the end of the Fifth Five
Year Plan, I think this might go up to 70 per
cent. About the fears expressed by my
friend, Mr. Babu-bhai Chinai, and the
compliments that he paid to me, not for
those fears but that this is not happening, we
are going to take discretionary action about
it at the moment and we are not. . .

SHRI BABUBHAI M. CHINAI : What I
wanted to know is, compared to world
traffic and world tonnage, what is the
increase that we have made during the last
10 years? We are still -98.

SHRI RAJ BAHADUR : The world trade
has also been increasing at a very rapid
pace; the world trade is not stationary nor is
the world tonnage stationary. In fact, even
to keep the pace at 1 per cent
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requires a tremendous amount of effort on
our part. If we want to cater to from 2 to 2 -
7 per cent of the world trade, ws will
certainly have to have a traget of 10 -6
million tonnes. The Shipping Corporation of
India has already provided a wide network of
cargo liner services. It has number of 19
conferences including trade to U.K.*,
Continent, U.SA., Canada, U.S.S.R.,
Australia, New Zealand, Japan and Africa.
Of the 19 cargo liner services seven are
promotional. As I have already said, the
S.C.1, have diversified fleet. In accordance
with  the recommendations of the
Committee the S.C.I, is operating
international passenger services for the
benefit of Indian population living in
Africa, Malaysia, Singalore even though
these services, again, are causing loss.

Industrial relations in the Shipping Cor-
poration of India have been completely
throughout harmonious. 1 would like to
quote just one instance to save the time of
the House. That is the introduction of
computors is not an easy task. The labour is
particularly very suspicious about the
introduction of any such new device or
gadgets or mechanism for operational
efficiency. But it redounds to the credit of
the labour unions and the management also
that they attained this harmony in the
working of the Shipping Corporation of
India without tears and without turmoil.
Both sides deserve our appreciation for that.

Mr. Trivedi has been vocal about some
thoughts that he has in regard to the licens-
ing policy. I only recall to him that he has
been voicing these views even as a member
of the National Shipping Board at the
meetings of the National Shipping Board.
He would perhaps also recall the National
Shipping Board has not recommended any
change in this respect. In fact, the aim of our
present policy is to ensure the maximum use
of shipping to reduce heavy investment in
foreign exchange. Trivediji accepts that
inter se competition among Indian shipping
companies has to be avoided. He has
suggested a consortium. To a considerable
extent we are already implementing this idea
in so far as the S.C.1., the Scindias
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and the Indian Steam are operating services
to various places U.K. continent, U.S.S.R.,
Poland etc. under agreements concluded
amongst themseleves.

Again, the lhipping Corporation of India
and the Scindias are operatiag services to
U.S.A., Canada, Atlantic, Pacific Coasts etc.
They are not insulated, however, against
competition from other competing world
lines. The Licensing policy is to avoid
unhealthy competition between our own
lines. That is the logical course today. I am
quite conscious of the fact that we have got
to start experimental services, promotional
services to West Africa, to Latin America
and some of the other ports on the other side
of the continent. But, as I said, this can be
done only after experiencing what amount of
cargo and traffic can we get. We are getting
to examine the whole question from the
standpoint of not only direct services but
also transhipment services. In this respect 1
think it should not be difficult for us but we
must take some time before we can do
something concrete. 1 cannot hold out any
assurance of introducing a service at once.
But, as you know, the Public Undertakings
Committee itself and perhaps, the Public
Accounts Committee also, so far as 1
remember, have said that if the Government
wants to ask the Shipping Corporation to
undertake a new service, then it amounts to a
directive and whenever a directive and
whenever a directive is issued, the Shipping
Corporation is entitled to reimbursement in
regard to the losses it might sustain. So we
have got that point in our mind.

SHRI BABUBHA! M. CHINAI
That applies equally to the existing services
in the private sector also.

SHRI RAJ BAHADUR: In fact 1 would
be very happy if I could say that the private
sector shipping companies are also undertak-
ing some promotional services even at the
cost of some losses. If they are doing, well
they would merit it. If they are not doing it,
the question hardly arises.

But before I go on to the other subjects,
may I say that Mr. Krishan Kant raised
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a question that perhaps we have missed an
opportunity because today it is a sellers
market and not a buyers market. Well, these
things fluctuate. Sometimes it is a buyers
market, sometimes it is a selllers' market.
Our handicap is not a buyers' market or a
sellers' market. Our handicap is mobilisation
of resources. Because these companies arc
running on profit, they do not find much
difficulty in mobilising credit resources even
from foreign countries, foreign banks, to the
extent of 80 per cent. The exercise before
them is, what about the 20 per cent which
has to come from our national exchequer.
That is exactly the exercise on which they
are engaged today. 1 hope that just as they
manage 80 per cent, they will also be able to
manage the remaining 20 per cent and to
that extent relieve the burden on our own
foreign exchange resources. Therefore, I
would say that as much of imagination as
you can put in has been put in the
formulation of our policies and programmes
and I think by no stretch of imagination, with
all respect to Mr. Krishan Kant, can we say
that there has been any bungling or any
unimaginativeness about our shipping
policies. I know he is a valiant person, a
young and enthusiastic person, and he must
speak with that verve and with that zeal; is
always not only exciting but goads us who
are of a little older age.

He has also referred to our agreement with
the USSR. He is correct that so far under the
existing agreement, which was arrived at as
far back as 1956, our ships could go to
certain specified ports in the Black Sea. But
I am happy to tell him that as a result of
negotiations, one part of which was when I
visited Moscow recently, in September last,
the USSR  Government—a  friendly
Government a Government and people who
have stood by us well at the most crucial
moments of our destiny, in four history, and
who we can call as friends not only in need
but in deed, both in need and deed—have,
given sn a hint that the new agreement that
we might arrive at will take care of this and
we will go not only to the Black sea but to
Arctic and Pacific ports also.
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Then he has stressed the importance of
shipyards, which was done also by my
friend, Mr. Trivedi. Mr. Trivedi has spelt
out the need for two large shipyards, one
shipyard for trawlers and the other for
coastal vessels. As Minister for Shipping, I
cannot afford to disagree with him. 1 wish
that his pleadings with the planning
Commission, when the Plan comes to be
discussed here and at all releveant forums,
will bear fruit.

So far as the high cost of construction is
concerned, Mr. Krishan Kant should realise
that even to-day we are able to mobilise 50
per cent of it indigenously and for the other
50 per cent, we have got to go abroad, for
components, parts, etc. Naturally the
conclusion is clear. The conclusion is, if we
have a sizeable demand, a viable demand for
different parts and components, the industry
would be viable. We had only one shipyard.
Now there are two more shipyards in the
defence sector. The fourth one is coming up.
So many shipyards will be coming up.
Perhaps then the requirement of such parts
and components would make that industry
making those parts and components, a
viable industry and that will certainly bring
down the cost also. That is the hope that I
cherish about it. He then went over to roads,
but before that I would like to finish this
subject of shipping.

Mr. Ganguly made the point that we are
allowing some sort of discrimination between
the National Union of Seamen of India and
other unions, and that NUSI is being allowed
to collect its subscriptions inside the offices.
The position is as follow. At present there are
two recognised unions not one. One is the
National Union of Seafarers oflndia and the
other is the National Union of Seamen of
India. These unions have been in existence for
more than a decade and have been given
representation, both of them, on the National
Shipping Board, the National Welfare Board
for Seafarers, the Merchant Navy Training
Board, the Seamen"s Employment Board, and
the Local Management of Welfare Institutions.
They have also been given the right, both of
them, to collect union dues within the rooms
allotted to them in the *
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shipping offices, and have been recognised
by the ship owners. The question of rights to
recognised unions was discussed by the
Indian Labour Conference at its 16th and
20th sessions, and one of the rights allowed
to recognised unions is the right to collect
membership fees and subscription payable
by members of the union within the premises
of the undertaking. Unrecognised unions, of
course, do not enjoy such a right, he-should
not, therefore, have any suspicion or doubt
in regard to this. We are doing what has
been decided at the Labour Conference with
the mutual consent of the employer and the
employee.

So far as jobs in Calcutta are concerned,
may [ say, the total number, of jobs of
seamen in West Bengal has come down
from 9317 on 1-1-63 to 6787 on 1-1-73.
This I am reading from the reply to a ques-
tion made in the Lok Sabha. The decline in
the number of jobs is mainly due to with-
drawal of foreign ships which used to recruit
crew from Calcutta. To improve the situa-
tion, however, Indian ships are being per-
suaded and encouraged to recruit crew of
their ships in Calcutta and some of the
companies have cooperated in this respect.
They have in fact diverted themselves to
Calcutta. Transfer of registration of seamen
from Calcutta to Bombay is also allowed to
applicants in cases where there is shortage
of crew in Bombay. This is a matter which
is harmoniously settled between the seamen
in Calcutta and the seamen in Bombay, and
in fact, we should like to allow them to work
it out that way.. .

SHRI BABUBHA1 M. CHINA! : Please
say something about development rebate?

SHRI RAJ BAHADUR : May I say
something about ports now? About develop-
ment rebate I have dealt with already broad ly
and if you want, I will repeat it. In regard to
development rebate I would say that this
facility will e\tend only up to 1-5-74— 1 do
not remember the exact date. The National
Shipping Board made a unanimous
recommendation, and Mr. Trivedi has
rightly emphasised thereon that this is a
statutory body and its recommendation must
be given the fullest weight possible. I am
using the word "possible": he did no t
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use the word "possible" and I am using it
because we have got to consult the
Ministry
of Finance and we have to talk to them------
SHRI BABUBHAI M. CHINAI : You j
should try at your level and do your best.

SHRI RAJ BAHADUR : Yes, I shall try
my level best to do that. Now, may I come
to coastal shipping?

SHRI SALIL KUMAR GANGULI :
What about Haldia port?

SHRI RAJ BAHADUR : I will come to
ports separately. Now I shall deal with
coastal shipping.  If 1 may say so, it was
roughly about 200,000 GRT at the beginning
of the Plan period, the planning era— I think
it was 1951-52. 1 became a Minister in 1957,
and I am saying {his because some personal
references were made by my honourable
friend whom I respect and adore, Mr.
Ruthnaswamy, saying that if coastal shipping
cannot be increased by the present Minister,
then some other Minister must come from
some other place. ~Anyhow, I do not take
much notice of it because my adoration and
respect for him is much greater than
personal views. Anyway, | came to be
associated with this Gover-nient in 1957.
By the time I left it, coastal tonnage had
mounted to over 4 million tons, GRT, and
the traffic also was likewise 400,000 tons.
One was 4 million tons and the other 400,000
tons. I came back in 1971-72 and I found
coastal tonnage has come down to less than
200,000 tons GRT. I would say that the
Railway Ministry has cooperated very
generously in this matter and they have
immediately assured that we shall be able to
carry coal to the extent of 5 lakh tons
immediately, and the assurance would last for
about ten years. Over and above that,
industrial coal also was allowed up to 2 -5
which makes it 7 -5 lakh tons. We are told
that by the end of the Fifth Plan Period
coastal shipping might be asked to carry as
much as 6 -5 million tons. Now the problem
will be the other way about. We do not
have that much salt traffic or other
traffic for the east coasi. Salt traffic is
about three to four lakh tonnes per annum.
Then what are we going to do? Can we have
enough cement, fertiliser, or other things carry
? Otherwise it will again b, non-productive or
non-profit making sector
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and the coastal shipping peopJe may not like
that. Apart from that, we have not neglected
coastal tonnage. Trial orders for coastal
vessels have been placed by the Shipping
Corporation of India on the Hindustan
Shipyard Ltd. Wagle, public sector shipping
corporation etc. Ten have been ordered
from Romania and the total number of
vessels for which trial orders have been
placed is 22 and the GRT is 200,000. So,
200,000 plus 200,000 make 400,000 GRT.
This will be available in the course of the
Fifth Plan. The delivery of vessels from
Romania will start right from 1973 and the
delivery will be completed by 1975. So far
as Hindustan Shipyard is concerned, the
delivery period is between 1975 and 1979.

SHRI BABUBHAI M. CHINA1 : What
about coastal passenger service'.

SHRI RAJ BAHADUR : Coastal pas-
senger service is a something which is really
going begging, if I may say so. Chogles
were persuaded to go into it. But they want
a fare increase. And this is not relished by
the people concerned. The passengers won"t
naturally like that. The communiu does not
like that. In fact if they are given an
economic rate of fares, I am told—I am
speaking subject to correction—it will
work out to Rs. 150 - per passenger from
Bombay to Cochin, I am speaking from
memory. If there is anything wrong in this,
I shall come again and correct my
statement. They want a 43 per cent increase
in fares.

SHRI BABUBHAI M. CHINAI : Even
your Rao Committee had suggested 20 per
cent increase. But you have not accepted it.

SHRI RAJ BAHADUR : You know that.
I can say only upto the extent I can say
here. That is under consideration. I would
only say that much. Meanwhile we are
trying to find out the other alternatives to
it. Even 20 per cent increase will not be
liked by the passengers. That will be op-
posed by them.

| SHRI BABUBHAI M. CHINAI : Some i
way should be found out.

SHRI RAJ BAHADUR: Even with
regard to DTC the position is the same. [
1 am mentioning this incidentally.
fares

The
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were last revised in 1964 and they have
not been revised after that. While the cost
on everything has risen, the fares remain
the same. I have calculated that even the
operation cost has gone up by Rs 3$ crores.
That is the situation. Therefore, all of us
should co-operate, members of all parties,
and decide not to exploit the situation
politically.  The costs of operation are
mounting and every commodity is showing
signs of rising in price. Why should you
deprive the coastal shipping or for that
matter the transport service of their profit ?
At least it should not be difficult for all of
us to agree on one thing that the costs of
operation and handling have gone up.

Now, may I just invite the attention of my
friend, Prof. Ruthnaswamy?  He is much
older and therefore he is my elder. I should
not have called him my friend. He referred
to the report and said that the coastal ship-
ping should have been allowed freedom to
raise their freight rates. Page 9 of the report
says that even as late as December 1972
they were allowed a 15 per cent increase with
the exception of coal on which the increase
was confirmed to 5 per cent. Therefore we
are not oblivious to the requirements of the
coastal Shipping and we have been trying to
do as best as we can. At least I can say,
if coastal shipping has declined, it is not in
my time. This is all that I would like to
say.

So far as the ports are concerned, I
would say that we would be in a position
to utilise the money like this. I would say
something in retrospect. In the First Plan,
for modernising our ports and other new
ports, we spent as much as Rs. 26.32
crores; in the Second Plan we spent about
Rs. 45.05 crores; and in the Third Plan
about Rs. 92 -95 crores.

SHRI M. RUTHNASWAMY
Minor ports or major ports?

SHRI RAJ BAHADUR : Now I am
talking about major ports. I am respon-
sible for major ports. Then, in the three
Annual Plans, we spent about Rs. 88.82
crores. Now that you have reminded me
about this, I would like to say one thing.
Coastal shipping cannot thrive or cannot ¢
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come into its own unles and until the minoi
ports are in a position to entertain ships, to
entertain  coastal shipping. Actually, the
two can be married instead of operation a
coastal vessel from or through lighteners and
a port is no port at all if the ship is ! standing
away by about two miles, five miles I or ten
miles.  Therefore, ports have got to be
developed and coastal vessels have got to be
developed s,o that they do not have draughts
of 10', 15'and 18' and so on. We must have
smaller ones. Now, as you know, minor

ports are  fully within the executive and
constitutional  responsibility of the State
Governments. We are there to help them

and we help them with loans and such other
financial assistance and others kinds of
assistance as we can provide, even dredging,
and so. on. But we cannot go beyond that.
At any rate, it requires national efforts at
national level.

I was saying that in the Fourth Plan we
have an allocation of Rs. 290 crores and we !
we think we shall reach up to Rs. 277 crores |
as pointed out by Shri Krishan Kant. So far
as the handling capacity is concerned, I am
happy to say that it is more than the
requirements of our trade. Even in the
beginning of the Fourth Plan, it was 65 '8
million. At the end of the Fourth Plan it is
going to be 77 million and at the end of the
Fifth Plan it is expected to go up to 126
million with all the modernisation plans that
we are taking care of.

Now, in 1971-72, the total traffic
handled at these ports amounted to 59
million tonnes against the capacity of,
say, about 70 million tonnes and last year,
in 1972-73, it was 62 million tonnes. You
can see that whatever steps we can take
we have been taking.

Now, 1 come to the port of Calcutta.
About this port, I share—I do not share,
but I do understand—the anxiety and the
concern of the Members like Dr. Chakra-
barti, Mr. Ganguli and others. About the
Calcutta Port, all that can be done under
the sky has been done. I humbly claim
that. We have got the World Bank loan for
certain works. We have got the Farakka
works. All that water that is to be assured,
the fresh water, about 47,000 cusecs or so,
will be assured and a statement has been
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made. The Haldia subsidiary Port Itselt is to
sustain and supplement the capacity of the
Calcutta port. Then, we have also
strengthened the dredging fleet of the Cal-
cutta port. The estuarian dredger was for that
purpose. You express anxiety over a
situation that has been created by the sudden
shoving of the bar, the Oakland bar, near
Haldia which has reduced the capacity of the
port to 26'. But that is also a varying
phenomenon. The bar has to be dredged. At
the same time, if there is a heavy rainfall or
normal rainfall, in the very nature of things,
that shoving disappears. The year before last
there was a very heavy rainfall and last year
there was a scanty rainfall. The result is this
bar and we are taking care of that and an
order has been placed for another estuarian
dredger and it is being built in the Garden
Reach Workshop. It may be that we require
one or two more additional ones. If any more
additional dredgers are required for
achieving the draught that was promised for
Haldia which is 40' we will see to it and this
was also to be achieved by the year 1980.
We are trying to advance the date to 1977.
But that is something which is yet in the
womb of future. We only hope that all these
efforts that we are making will certainly bear
fruit.

Now, may I say that the new dock system
of Haldia is expected to be completed and
brought into commission by the beginning
of 1974—we hope, even by the end of 1973.
Ore berth at Madras is expected to be
completed by 1975. Oil berth has already
been commissioned in September 1972 at
Madras, and our largest tankers "Jawahar-lal
Nehru" and "Lai Bahadur Shastri" are now
able to berth there.

About Cochin super tanker berth, my
friend Mr. Chandrasekharan, although he
complimented me for my promptness in
replying to his letter, expressed doubts about
the utility of super tanker berth. Super tanker
berth is not to meet the requirements of all
refineries, whatever the capacity, whatever
the output. The output of the refinery at
Cochin is 3-5, or maybe a a little more. For
that we need not bring 400,000 tonnes or
500,000 tonnes. We were asked by the
Ministry of Petroleum £ 8—M166RSS/73
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Chemicals that we should have a super
tanker berth for 80,000 or 60,000 and we
have finally done it. There was a lot of
emotional feeling about"the proposed loca-
tion of the tanker berth by the creation of an
artificial island right in the heart of the main
water front of beautiful [Ernakulam channel.
Well, it has been shifted to Bel-ghatty, but it
has been given two sided boon, if I may call
it so, for the port of Cochin. It is after the
expansion that is going to take place in
Belghatty channel. It also opens on the other
island connected with road bridges. Two-
thirds of the expenditure will be borne by the
State Government; the remainder one-third
will be borne by us for carrying the pipelines.
I think you will not have second thoughts
about it.

The Vishakhapatnam outer harbour is
expected to be completed by mid 1974. The
initial capacity would be to entertain vessels
up to 1 lac DWT and ultimately 2 lac DWT.

At Paradeep, the modernisation of iron
ore handling plant up to 4 million tonnes
per annum, is under way.

Mangalore will be opened for service by
December 1973 and commissioned by the
middle of 1974...

SHRI JOACHIM ALVA : Quite safely ?

SHRI RAJ BAHADUR : Quite safely.
Now, I think this should do for ports.

May I now come to the roads? I think on
the roads side, we have not done badly. May
I, first of all, announced—if another prompt
reply to you, Mr. Chandrasekharan —you
asked that the west coast should be declared
a national highway. Here and now, I declare
it to be National Highway No. 17
(Interruptions). It was declared long back ...
(Interruptions)... It is not a new declaration

(Interruptions)

SHRI K. CHANDRASEKHARAN
You have never implemented that decla-
ration ...

SHRI RAJ BAHADUR : It is now a
national highway. It has bean implemented...



227 Discussion on the
working of

SHRI K. CHANDRASEKHARAN : So
far as the Kerala State and southern region
are concerned...

SHRI RAJ BAHADUR : I assure you it is
there. Only a change of alignment was asked
from Feroke to Cochin. So long as rail and
roads are parallel, we cannot change the
alignment. But where the rail and road
deviate, we will certainly take it up. That is
very much under consideration. I think we
have more or less made up our mind and we
will make the announcement in due course.

t Then Sir, Mr. Krishan Kant asked
the question why only Rs. 80 crores this
year when the Roads Wing and all the State
Governments put together were able to
utilize to the extent of Rs. 85 crores? I can
assure you that if we are able to per-and
perform better, I think the Finance Ministry
will give us more funds. That is the hope I
exXpress ...

SHRI KRISHAN KANT : Good hopes!

SHRI RAJ BAHADUR : I think with your
persuation and my hopes we may achieve
the boom that we require. I entirely agree
with you. So far as the modernization of
roads is concerned, we have in our 5th Five
Year Plan provisions, as you know, and
scheme by which we want to provide for the
future traffic, future density of traffic,
because we know that the number of vehicles
is mounting. We have in the country less
than 2 million vehicles. Imagine, after 5 years
or 10 years the number would go up to 6 or 7,
8 or 10 millions. Can these roads hold that
traffic? Supposing I had all the money given
to me by the Finance Minister for Delhi
D.T.C,, can 1 put 3,000 buses immediately ?
AH the traffic will be closed. There will be
much more confusion. So, the road system
has also got to be adjusted to the needs of
the modern public transport system. You put
me a question, Mr. Krishan Kant, whether [
would give preference to a fiat car or to a
public transport. Obviously, the answer is
the latter. As a Minister for Transport, I will
give all the preference to public transport. 1
think you own a car.

SHRI KRISHAN KANT : I am earless.
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SHRI RAJ BAHADUR : I wish you all
the good luck.

SHRI KRISHAN KANT : I do not wish
to have one.

SHRI RAJ BAHADUR : That is a very
retrograde step. I wish you all the good luck
to own a car. I wish every countryman of
mine to own a car. If we can expand the
automobile industry, we can solve the
problem of unemployment. The solution of
unemployment problem is really the
flourishing of the automobile industry. Few
of us realise it.

SHRI KRISHAN KANT : Have you
discussed it with the Industrial Develop-
ment Minister?

SHRI RAJ BAHADUR I The Heavy
Industries Minister has given me a very good
ray of hope. He wants me to connect every
village with a road. I am sure when he made
that statement, he must have also taken the
huge responsibility which he has
undertaken. He has assured me privately that
I should go ahead with my roads and he
would go ahead with his public transport.
But that will take time. It is a big thing.

I am in entire sympathy about the C.R.F.
It depends upon the Finance Ministry. I can
only say that the Transport Development
Council consists of all the Ministers of State
Governments. Their Ministers have also
recommended that the C.R.F. allocation of
2-1/2 annas per gallon is quite out-of-date
now. It was as far back as 1929 that it was
fixed. The petrol prices have gone much
higher and really some revision should take
place. As you have rightly said, it should be
considered as a proposal. That amount
should be earmarked for opening up the
rural areas of our country. While the
Approach Paper to the Plan lays down the
criterion of 1500 population for a village to
be connected by a road, we, in the Ministry
of Transport, are of the view that areas have
to be opened and In many parts of our
country, there may not be many villages of
1500 population. We should have a
comprehensive and a well-integrated plan
for that purpose. This is the exercise on
which the State jjovernments are engaged at
present.
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You have said that roads in backward areas
and tribal areas should be taken particular care
of. I am in entire sympathy with you and this
has been left to the State Governments. They
arc trying to find out what are the alternative
means of replenishing their revenues.

SHRI KRrSHAN KANT : I had asked
whether it is not possible to work out with the
State Governments whatever they want.

SHR4 RAJ BAHADUR : All these views are
being considered by them. Then you talked
about other problems. My friend. Mr. Man
Singh Varma said that we should allow private
operators to operate buses. Only he can do it. |
cannot do it because the national policy is to
provide the utmost possible comfort to the
people.
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Nobody can say categorically that we can
certainly provide adequate number of
buses for all times to come in the future.
Certainly, there will always be a backlog.
Even in the matter of D.T.C.. we never
claimed that we shall solve all the
problems in one day. I humbly said that [
would try to do the maximum. I have
repeated in this House and my colleague
Shri Om Mehta, has said repeatedly in
this House what has been done by the
D.T.C. after it came into being on 3rd
November, 1971.

And 1 do not want to repeat all those
things. It will simply take time of the
House but we are quite conscious of our
responsibility in this respect and I would
say that we are, in the course of the Fifth
Plan, trying ta do whatever we can to

buses during the Fourth Plan period— 679 for

replacement and 448 for expansion. However, due to
shortage of funds or non-utilization of funds or mis-
utilization of funds only 304 buses were purchased
during the first three years of the Plan, i.e. upto
1971-72 and another 297 buses in the year 1972-73.
We placed order for 297 bases and they have all
been acquired. We hope, by March 31, we would
have acquired 601 buses. With 425 buses, orders of
which have been placed, we hope we shall gel them
this year, we shall achieve the target. Of course, we
shall not achieve the target of 1127 buses as laid
down by the Working Group but we will very
nearly achieve it. Now. this also means elimination
of old buses. As many as 400 buses were more than
8 years old on 3rd November, 1971, and as many as
521 became 8 years old on 31st March. 1973. These
have also to be replaced. We have already
scrapped 195



231 Discussion on the
working of

B E RS |

old buses. We are making use of the re-
maining 326 old buses by putting them as
trailers.

I do not want to recount all that we have
done, the number of routes that we have
added and the number of special trips that are
being operated for students. About 591
special trips are going on. Then 136 return
trips have been provided ficni The Willingdon
and Safdarjang Hospitals in the evenings for
the convenience of visitors. All those things
have been provided but as I have said, we do
not have a magic wand. We cannot improve or
modify the geometries or the width of roads
al) at once. We cannot supply all the buses all
at once. I:\en if wc have the funds, the
question is hew much of production is there
in the Leylands or the Tatas. Now you say
that we should allow them to ply just as
trucks are plying. You know very well what
the amount of premium is on the Tata,
Mercedes trucks. I am told it is as much as
Rs. 10,000. This is an information given to
me. If you want the same thing in the buses to
happen, that will be reflected in the fares, that
will also be reflected in the quality of service.
We want better service with better amenities,
better facilities for stands and that is why we
want that progressively the passenger transport
must be nationalised and taken over.

I have more or less dealt with the points of
Mr. Man Singh Varma and then after him,
the points that Mr. Trivedi had taken up, He
had raised one point about catching up with
the technical revolution. I am all with you and
we are doing all that we can. Mr.
Ruthnaswamy's points I have already covered.
I would like to tell Mr. Chakra-barti that so
far as the Hooghly Bridge is concerned, it is
a State project and the Planning Commission
has only come forward to assist it financially
to the extent of lis. 8 crores in the Fourth
Plan period. Since the Central aid is involved
the Planning Commission has asked us to see
the agreements that- are being entered into
with the foreign consultants and also other
technical details. Only for that purpose we
said pending examination kindly don't
conclude
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the agreement. The agreement will be con-
cluded as soon as we are able to finish the
examination. A team has already gone to
Calcutta. We are not interested in any
delay whatsoever in the execution of this
project.

About the Chambal Bridge Mr. Mathur
asked how it fell and whether there was not
some sol mal. He also used the word gupla.
He has greater experience of gupla.s than 1
have got. 1can only say ...

=t ANF TWT MG © FITF AT
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About gupla you have got better infor-
mation that I have got. About Border roads

staff I can assure you that they are being
looked after well.
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SHRI RAJ BAHADUR : That enquiry is
not under me. You are addressing the
question to wrong quarters. I am not at al!
concerned with if.

ot AEN S /T AT qTo 33T

SHRI RAJ BAHADUR : I do not know
about any enquiry; I do not know whether
any enquiry is there at all or not.

I wanted to tell you something about the
Chambal Bridge. Chambal Bridge was of
course one of the finest bridges we had in
the country. It was a submersible bridge.
Thrice it had suffered submersion due to
floods and it had stood the test. But in
anything Nature is always supreme. The
foundations were well laid on the rock. It
had been fully certified by the planners and
engineers. Now Chambal is a fast flowing
river and near its confluence with Jamuna it
becomes faster. And it is possible that the
sand under the rock gets washed away and
the rock sinks with the result that the pillars
get damaged. Now nobody can control
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construction of the Bridge; otherwise, a
bridge on Chambal may cost about Rs. 3
crores or even more at that particular spot.
When it fell we lost no time. We provided a
ferry service thanks to the courtesy of the
Defence Ministry. We have now already put
up a pontoon bridge which is serving the

purpose.
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I am not shutting out my

mind against it. You let me know what
exactly you want.

About Cochin shipyard some doubts were
expressed by Mr. Chandrjjsekhaian. Ik-asked
whether the keel would be completed in 1974
and what the target date was for its
completion. The target date for the
completion of the shipyard is 30th September
1975. The keel for the first ship will be
laid—keel laying is the first operation of
building a ship; it is not the last operation—
even before that, in the year 1974. Whether it
will be in the beginning, middle or towards
the end of 1974 I cannot say at the moment.

Mr. Rana spoke about the River Services
Committee. He is not here now. All the
action that we could take has been taken.
Also out of the 36 recommendations made
by the Bhagawati Committee as many as
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21 are under execution or implementation

and we will try to expedite them as best as

we can. Lastly, Mr. Rana also referred to

the Calcutta ; Bridge which I have already

dealt with.

THE VICE-CHAIRMAN (SHRI V. B.
RAIJU) : Mr. Raha, not Rana.

SHRI RA.I BAHADUR : I am sorry. I
come from the land of Ranas. I was
confused.

Therefore 1 would not bother the House
with those details again. About the Fifth
Plan also I would not go into details but
suffice it to say that we are taking all possible
steps to see whether it is shipbuilding or
ports or roads that we take good care of the
needs of the economy; transport being the
essential infrastructure in development we
shall not be found wanting.

I think the people in the Ministry of
Shipping and Transport have done well—
not the Minister—but the officials and they
deserve your sympathies .and sympathetic
appreciation. I only hope they will do better.
Thank you very much.

SHRI BABUBHAI M. CHINAI : Sir, a
small point. We are happy with what the
Minister has done and what the Ministry has
done. We are proud of the Shipping
Corporation and its Chairman, but I want to
know from the hon. Minister that he will not
allow the State Government to veto the
dectsio is of the" Central Government. In
coastal passenger shipping the States have
been vetoeing and that should not be
allowed.

SHRI RAJ BAHADUR : There is no veto.
It is only co-operation. In the modern
context co-operation, co-ordination, colla-
boration, all these things are there rather
than conflict. So, we will not come into
conflict wjth them. We will certainly take
their concurrence with us.

I am sorry I missed one point which Mr.
Joachim Alva made. He wanted to know
how much has been paid to each company
from the Shipping Development Fund. I
would only invite his attention to the Annual
Report and Audited Accounts for
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[Shri Raj Bahadur] the year 1971-72 of the
Shipping Development Fund Committee
which was placed on the Table of the
Sabha, on the 2nd May, 1973, which gives
all the details that he wants.

SHRI M. RUTHNASWAMY : May I be
allowed to offer a personal explanation ?
When 1 referred to the personality of the
next Minister of Shipping I did not intend to
cast any reflection.

SHRI RAJ BAHADUR : I never took it
that way. You are a good friend of mine.
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SHRI M. RUTHNASWAMY : He has
not"been in charge of the Ministry ail the
time. It was only a challenge that he would
do all he could to improve coastal shipping.
I am glad to find that the challenge has been
accepted.

THE VICE-CHAIRMAN (SHRI V. B.
RAIJU) : The House stands adjourned till. 11
A.M. tOmoITowW.

The House then adjourned at
fifty-eight minutes past four of the
clock till eleven of the clock on
Tuesday, the 15th May, 1973.



